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SCHEMK FOR    THE AMALGAMATION    OF 

THE NEW CITIZEN BANK OF INDIA 
LTD.. WITH THE BANK OF BARODA 

LTD. 

DR. B. GOPALA EEDDI: Sir, I also beg to 
lay on the Table, under subsection (11) of 
section 45 of the Banking Companies Act, 
1949, a copy of the Ministry of Finance 
(Department of Economic Affairs) Notifica-
tion S.O. No. 600, dated the 18th March, 
1961,. publishing the scheme for the 
amalgamation of the New Citizen Bank of 
India Limited with the Bank of Baroda 
Limited. [Placed in Library.    See No. LT-
2793/61.] 

THE NAVAL SERVICES  (ARMY AND AIR FORCE 
COMMAND)    REGULATIONS, 1961 

THE DEPUTY MINISTER OF DEFENCE 
(SHRI K. RAGHURAMAIAH) : Sir, I beg to lay 
on the Table, under section 185 of the Navy 
Act, 1957, a copy of the Ministry of Defence 
Notification S.R.O. No. 80, dated the llth 
March, 1961, publishing the Naval Services 
(Army and Air Force Command) Regulations, 
1961. [Placed in Library. See No. LT-
2784/61.] 

THE ORISSA STATE LEGISLATURE 
(DELEGATION OF POWERS)  BILL, 

1961 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAH): Sir, I beg to move for leave to 
introduce a Bill to confer on the President the 
power of the Legislature of the State of Orissa 
to make laws. 

The question was proposed. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, 1 want to say something. 

MR. CHAIRMAN: What do you want to 
say? 

SHRI BHUPESH GUPTA: It is quite clear 
that we are delegating the powers .    .   . 

MR. CHAIRMAN: Look here. At the stage 
of introduction there is either opposition or 
support. There is no speech. The rules say that 
if the Bill introduced is opposed, the Minister 
in charge will make a brie# statement and the 
opposing Member will make a brief 
statement. Are you opposing it? 

SHRI BHUPESH GUPTA: Well, Sir, 
normally I would not like to oppose. 
Therefore, he should tell us what the Bill is. 
He should just give us an idea. 

MR. CHAIRMAN:   The question is: 

"That leave be granted to introduce a 
Bill to confer on the President the power of 
the Legislature of the State of Orissa to 
make laws." 

The   motion  io as  adopted. 

SHRI B. N. DATAR: Sir, I introduce the 
Bill. 

THE BUDGET   (ORISSA),   1961-62— 
GENERAL, DISCUSSION 

SHRI DIBAKAR PATNAIK (Orissa): Sir, 
under extraordinary circumstances Orissa's 
Silver Jubilee Budget is being discussed at 
Delhi instead of at Bhubaneswar. 

DR. R. B. GOUR (Andhra Pradesh): How 
Silver Jubilee Budget? 

SHRI DIBAKAR PATNAIK: Because it is 
the 25th Budget after the formation of Orissa 
Province. 

Sir, I took an active part in the deliberations 
of Orissa's first Budget at Cuttack as an 
M.L.A. when the first Orissa Ministry was 
formed under the Chief Ministership of our 
Premier, Shri Biswanath Das. Orissa had no 
Assembly House till now. Fortunately, we 
have one this year, but unfortunately, within a 
few hours of deliberations in that House, the 
Assembly had to be dissolved abruptly. 
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Sir, the Britishers granted a province to us 

on the All Fools Day, that is, on April 1st. ■ 
Now, even on this Silver Jubilee Day we are 
standing aside and the Jubilee function will 
be celebrated by an official who is not an 
Oriya, that is, by the Governor of Orissa. 

Now, Sir, I come to the Budget as placed 
before us and I make the following 
observations. The estimated receipts are Rs. 
41.10 crores as against the estimated 
expenditure of Rs. 45.29 crores. That means 
the deficit is supposed to be of the order of 
Rs. 4.19 crores Sir, the Orissa Government 
Budget was having a deficit of Rs. 10 crores 
but the Central Government has reduced it to 
Rs. 4.19 crores. 

Sir, there is another reduction of 
approximately Rs. 2 erores on account of the 
Pay Committee's recommendations which 
have been scrapped from the Budget. Sir, 
thousands and lakhs of Orissa Government 
servants were looking forward eagerly to that 
item of expenditure, but the same does not 
find a place in the Budget. They have 
scrapped this approximate commitment of Rs. 
1.97 crores. Now, the hon. Finance Minister 
might submit another Supplementary Budget 
after consulting the Finance Committee of 
Orissa and at a later stage might think of 
implementing the Pay Committee's 
recommendations. That would mean another 
deficit in the Orissa Budget. How to meet this 
deficit is the question of questions? 

Sir, the anticipated increase will be on the 
following heads:— 

Sir, they expeet land revenue from the 
fallow lands granted to the landless people 
and they expect also land revenue from the 
inamdars whose lands will be taken over and 
intermediaries will be removed and a new tax 
will be levied on them. Sir, compensation has 
not yet been fixed for them and the settlement 
operations for fixing land rents will take much 
time. For giving fallow lands to the landless 
people there is no definite or special 
programme in the Orissa Secretariat. Instead 
of this, Sir, they could have had land revenue 
from other sources, i. e., standardisation of 
land revenue throughout the State. That might 
have taken us ahead. For in-tance, Sir, in the 
coastal districts the land rent ranges between 
Rs. 5 and Rs. 10 per acre and in the ex-State 
areas it is from 50 naye Paise to one rupee. 
This disparity must go. Sir, there was some 
Bill introduced in the Orissa Assembly. If this 
method had been adopted, we could have had 
more income than expected or visualised. Sir. 
by way of excise revenue they expect to have 
Rs. 1.32 lakhs when prohibition is going on in 
Orissa and also in Andhra. It is strange that 
Rs. 17 lakhs we expect from foreign liquor 
shoos in the border areas, i.e., the Andhra 
area, Parlaki-medi, Hadubhangi and from 
shops at BeT-hamour. This is a very bad re-
venue. From irrigation, Sir, we ex-neet Rs. 45 
lakhs only. The Hirakud Pi-oiect has already 
irrigated three lakh acres. From the Budget we 
find that tV income from this project is Rs. 
1.65 and under •Miscellaneous' the figure is 
Rs. 5 lakhs. Nothing is mentioned here in the 
Budget by way of income from the irrigated 
lands. That income will be much more than 
ernectpd. The estimated expenditure in resne^t 
of deTta irrigation is Rs. 18 crores. The 
Second Plan is over and we have spent only 
Rs. 7 crores. Rs. 11 erores has to be spent in 
the Third Plan. But it is not at all remunerative 
because the work is not complete, though this 
project will irrigate more than two lakh acres 
of land in Orissa. Sir, lack of foreign 
exchange will  hamper     progress.   I    
therefore 

'   V 

Put together it comes to    Rs. 2.87 crores.
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[Shri Dibakar Patnaik.] hope that the 
Government will make the necessary 
arrangements to see that progress is made by 
giving to the Orissa Government the foreign 
exchange necessary for this purpose. 

As for medium irrigation, Sir, there are 
several medium irrigation schemes but none 
of them so far has paid any revenue or 
irrigated any land. There are so many 
schemes, namely Salindi, Salki, Salia, 
Budubudiani, Dhonai, Dhodahado 
Pipoloponka, Barghua, Bahuda, Salchua, 
Tangana and Bhim-kund. They are there in 
the programme. But none of them has been 
completed as yet. 

Then, Sir, we expect Rs. 43 lakhs from 
Sales Tax. We can have it, because this 
department can impose anything it likes and 
there is no head or tail to this kind of levy. 
They also expect to get Rs. 26 lakhs from 
goods freight, which is a new source tapped in 
Orissa and they also propose to have more 
and more levy on the passenger fares which 
will cause a great hardship to the travellers in 
Orissa. 

Then, Sir, I draw your attention to the 
variou? sources of income and if some care is 
taken, there will be more and more income 
derived by the Orissa Government. The 
sources are these. There are rich forests which 
can supply sleepers to the Railways. They are 
a source of income. Then they can impose 
sales tax on bamboo and sanai grass which are 
supplied to paper mills. Orissa can have more 
money from mineral resources also, for 
example, manganese ore, iron ore, mica, etc. 
From this source we are having very little 
income, but if necessary steps are taken in the 
matter, Orissa will get more and more money 
from this source. Tt can also get more money 
from Estate Duty and Agricultural Tax. They 
can also have more money from Kandu 
leaves, which income is gradually reducing 
year by year. If proper action is taken, we can 
have more money from it.   Then, Sir, we can  
also get more 

money from fisheries, Chilka fish and also 
inland fish. Nothing is mentioned by way of 
income under this head in the Budget. We can 
have more money under  development  of 
canal system. 

Now, Sir, I will draw your attention to the 
expenditure side. From the Budget it is seen 
that some allowances to the members of 
certain royal families are gradually increasing. 
It was Rs. 2.26 lakhs before. Now it has gone 
up to Rs. 3.64 lakhs. It might have been 
minimised. The creation of an Additional 
A.I.G.'s post i3 superfluous and it will be a 
top-heavy administration. It is strange that in 
the Government Guest House there are many 
credit guests remaining and the dues from 
them to the Government is Rs. 35,000. I 
request the Government not to allow hereafter 
credit guests in the Guest House. Orissa is a 
poor State and at Puri there is the Governor's 
Quarters which is called the Raj Bhavan. That 
house is suitable for winter and summer 
residence of the Governor. Besides this, we 
have built already a house at Bhubaneswar 
spending Rs. 36 lakhs which was not 
necessary. 

In the Second Plan we allotted Rs. 92 
crores for Orissa under different heads. Orissa 
could spend only Rs. 88.5 crores and the 
balance of Rs. 3.5 crores could not be spent 
by Orissa. Besides that the Centrally 
sponsored schemes come to Rs. 13 crores 
which Orissa could not spend. Thus, the sum 
of Rs. 16.6 crores, which was not spent by 
Orissa, I hope, will be re-allotted in the next 
year for fulfilling  the  schemes. 

I now come to the hydro-electric power 
which is generated in Orissa, which is most 
essential for village electrification and 
industrialisation. Unless power is created, no 
industry can grow. Hirakud's first stage power 
is booked to the last unit. The second stage of 
Hirakud, namely, Chipilima power project, 
will produce power in 1963 but that power is 
also booked to the last unit already. 
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TThe Talcher thermal station will 

supplement the pow«r need but we do not 
know when it will be established and when we 
will get power from it. I am very sorry to state 
that according to the scheme, from Muchkund 
power station 70 per cent, was to go to 
Andhra and we were supposed to get 30 per 
cent, but we are sorry that we are not having 
any power from there as the road lines are not 
yet ready. From Raigada to Berhampur it is 
102 miles and the estimated cost of linking 
them is Rs. 142 lakhs but the foreign 
exchange involved in this is Rs. 8.20 lakhs. 
The Central Government has placed this 
amount at the disposal of the Orissa 
Government. I am sorry to say that still 
Berhampur is not linked with Raigada and 
hence we are not availing of the Muchkund 
electric power for the development of the 
southern part of Orissa. 

MR. CHAIRMAN: I think you must wind 
up now. 

SHRI DIBAKAR PATNAIK: The 
Bheemkund power project is dropped as 
Ballimilla will give cheaper power. For the 
Ballimilla project it is estimated that the cost 
would come to Rs. 29 crores from which only 
Rs. 9 crores have been allotted for the Third 
Plan. From this Rs. 9 crores, this year's 
allotment is only a few lakhs, which will not 
carry us anywhere. I am sorry to say that in 
this budget the Orissa Government has 
proposed to start a college at Berhampur, that 
U the medical college, but that is denied to us 
by the Union Government. I strongly protest 
against  it. 

On the whole, the Budget is most 
disappointing. The medium irrigation 
scheme?, are not completed. The rural 
electrification is not satisfactory. Agri-
cuHura' labour wages and the industrial 
wages are not stabilised. The per cavita 
income is not increased. The medical college 
is denied. The Pay Committee 
recommendations have been scrapped. The 
Paradip port proposal is out ef sight. New 
railway lines are refused The Budget is only 

for running the normal administration in the 
first year of the Third Plan. Orissa, with its 
rivers, forests and mines, is very uch but for 
want of proper developmental schemes, the 
poor are becoming poorer and the rich are 
becoming richer and the socialist i:: pattern of 
economy remains only as a slogan. 

SHRI MAHESWAR NAIK (Orissa): Mr. 
Chairman, consequent on the promulgation of 
the President's Rule, the responsibility for 
sanctioning the Budget proposals of the Orissa 
Government has developed upon this Par-
liament. In this connection, the Government 
of India deserve to be congratulated on taking 
this judicious decision to bring the Budget 
before the two Houses of Parliament rather 
than taking the authority unto them-se'ves to 
spend money from the Consolidated Fund by 
means of an Ordinance. I am glad that they 
have refused to take recourse to that, which 
otherwise, would have, in effect, cir-
cumvented the provisions of article 203(3). Of 
course the Government have the precedent of 
1956 in respect of the Kerala Budget. None 
the less it is a wise counsel that they have not 
taken recourse to an Ordinance for spending a 
single pie before it is sanctioned by the 
Houses of Parliament. Sir, while considering 
the Budget, this aspect of the question cannot 
be lost sight of that at long last they have 
recognised the supremacy of the Parliament, 
the right and supremacy of the people 
exercisable through the legislature. 

Coming to the Budget as presented before 
Parliament, it appears that for the year 1961-
62, the revenue receipts are estimated at Rs. 
41.10 crores and revenue expenditure at Rs. 
45.29 resulting in a revenue deficit of Rs. 
4.19 crores. As the Finance Minister has 
stated, these figures have been arrived at on a 
current reassessment of the position. No 
doubt the figures differ materially from the 
original estimates that the erstwhile Orissa 
Government had made.   However, Sir, the 
gap in 



237     Budget  (Orissa) [ RAJYA SABHA J 1961-62 238 
[Shri Maheswar Naik.] the dehcit 

which has been narrowed down to Rs. 
4.19 crores from tne original estimate of 
Rs. 10.26 crores is a welcome feature and 
I welcome it. I hope, Sir, that the 
Government have taken due care to 
provide for development expenditure 
rather than going in for non-development 
expenditure. While trying to narrow down 
the gap, I hope he would take due care to 
see that the development expenditure for 
the current year is not curtailed to the 
detriment of the interests of the State. Sir, 
the increase in the revenue for 1961-62 is 
estimated to be Rs. 2.85 crores as 
compared to the revised estimates of Rs. 
38.25 crores. It is a consolation that the 
Budget proposals do not envisage any 
material measure of new taxation. The 
additional revenue of the order of Rs. 3 
crores which is expected to be raised 
through various measures have been duly 
enumerated by the Finance Minister. 
While I have absolutely no grouse against 
the other provisions, I believe, Sir, a word 
of comment is necessary in respect of 
sales tax from which revenue to the extent 
of Rs. 43 lakhs is sought to be raised. I on 
my part cannot fully appreciate the levy 
of sales tax on certain articles of food 
such as onion, potato and the like. After 
all, these articles form part and parcel of 
the daily consumption of the general mass 
of the people. As far as I can guess, the 
revenue sought to be raised from these 
items does not go materially to swell the 
coffers of the State. I would, therefore, 
urge upon the Government to re-examine 
the position and see whether they can 
exempt these articles from the levy. Sir it 
hardly accords with justice that these 
articles of food should be taxed while 
other items are exempt. 

As I said earlier, the revenue ex-
penditure on reassessment is of the order 
of Rs. 45.29 crores. In this connection, 
the Finance Minister has admitted the 
need for an expenditure of about Rs. 6 
crores per year on wcount   of      the   
different     projects 

under the Second Five Year Plan which 
are going to be completed or will be 
nearing completion in the course of this 
year. Sir, it is a welcome gesture on his 
part that he has assumed that the Third 
Finance Commission will be liberal 
towards Orissa in respect of assistance. 

Sir, this brings me to the question of 
Plan allocations. Tlie Orissa Government, 
in its Draft Plan, estimated that the 
allocations should be fixed somewhere at 
Rs. 182 crores. This I find has been scaled 
down to something about Rs. 160 crores. 
I believe, Sir, this has been done with an 
eye to the ways and means position of the 
Government of Orissa. While I appreciate 
this scaling down, I, at the same time, 
would like to urge upon the Government 
that whne implementing the projects and 
the Plans for Orissa, they should take into 
consideration the very backward nature of 
the State. Sir, the per capita income of 
Orissa is one of the lowest in the country. 
While the Government is raising 
resources for the implementation of these 
projects this factor should always be 
borne in mind that Orissa is still one of 
the six States which are treated as the 
most backward in the whole scheme of 
things in the country and while granting 
financial aid and assistance to the State 
the Government should take into 
consideration this state of backwardness 
and increase the grants rather than grants 
under heads of loans. I would like to 
dwell at length on a few aspects of the 
present economic position of the State. 

One of the main causes for the eco-
nomic backwardness of the State is 
probably the inadequacy of the transport 
system or rather lack of an efficient 
transport system. Railways are 
conspicuous by their absence. There are 
hardly 13 track miles per 1,000 sq. miles 
in Orissa as against about 27 track miles 
of railways per 1,000 sq. miles in the 
entire country. The State has not been 
relieved of this paucity by an efficient 
system of road- 
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ways either. In 1958 there were only 
14,815 miies of roads in Orissa. That 
works out to about 246 miies of roads per 
thousand sq. miies as compared to 290 
miies in the country. To add to that the 
quality of the roads is very bad. They are 
mostly unsurfaced roads; 85 per cent of 
them are unsurfaced. This is the figure 
which the National Council of Applied 
Economic Research has arrived at. 
Another defect of this road system is that 
the concentration of tha roadways is to be 
seen only in the coastal areas. The other 
areas of the State, particularly the 
scheduled areas, still suffer from paucity 
of an efficiait roadway system. While I 
urge upon the Government that financial 
aid rather than grants by way of loans 
should be granted to Orissa, I would 
particularly urge that they should give 
increased allocations to the State for the 
development of roadways in those parts 
of the State. Scheduled castes and 
scheduled -tribes are predominant in the 
State and together with the other 
backward classes they form 67 per rent, 
of the total population. According to the 
Directive Principles of the Constitution 
special responsibility for the development 
of particularly weaker sections of the 
people and more specifically of the 
scheduled castes and scheduled tribes 
devolves upon the shoulders of the 
Central Government. Under article 244 of 
the Constitution also the development of 
the scheduled areas and scheduled tribes 
is the special responsibility of the Central 
Government. As far as I know, barring 
the establishment of an advisory council 
in the State of Orissa no other measure 
has been taken which could be said to 
have been adopted for the amelioration of 
these  unfortunate people. 

In this connection there is only one 
aspect which I want to place before the 
House and before the Government and 
that is that the Centra] Government is 
now thinking of enforcing compulsory 
education throughout the country. This is 
the 12th year of    our Republican Consti- 

tution. Though the Constitution provided 
that compulsory education .should be 
brought into being in the course of ten 
years after the passing of the Constitution 
nothing has been done m regard to this. 
Sir, the total over-all literacy of the State 
comes to 21 per cent whereas in the 
scheduled areas, particularly in 
Mayurbhanj, I find it is hardly 12 to 14 
per cent And 'here are other scheduled 
areas where tne literacy percentage falls 
even bs.ow the figure obtaining in Mayur-
bhanj. Sir, it is high time that compulsory 
education is enforced in those areas. A 
sinister move is afoot to extend 
compulsory education to these scheduled 
areas and scheduled tribes with certain 
restrictions. Sir, if the need for 
compulsory education is felt anywhere it 
is in tbe case of scheduled tribes and 
scheduled castes and I would like that 
compulsory education should be 
extended to them without any restrictions 
or reservation. 

There is another point which I would 
like to say. The Finance Minister himself 
has stated in the speech that Orissa is a 
State which is rich in natural resources, 
particularly minerals. These minerals, 
though rich in potential, are still lying 
unexplored and unexploited. As far as I 
know, in Mayurbhanj District a 
systematic survey of the minerals was 
conducted towards the end of the last 
century or in the beginning of this 
century. Since then no systematic survey 
has been undertaken at least to my 
knowledge and whatever exploitation has 
taken place it is on the basis of the survey 
reports made by Mr. T. N. Bose during 
the early part of this century or during the 
latter part of the last century. 

I want that the Central Government 
should now take up this question in right 
earnest and it should make available the 
entire machinery at the Centre for 
conducting a systematic survey 
throughout the State. Without taking 
recourse to any taxation measures if we 
want to raise a part of  our resources 
from these sources, 
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of things that these resources should he fully 
exploited and that could be done only when 
we have knowledge of the resources available 
and where they are available. 

MR.  CHAIRMAN:   That will do. 

SHRI MAHESWAR NAIK; This is my last 
point and I shall finish, Sir. The Community 
Development Blocks which are working in 
Orissa are, in my opinion, a colossal wastage 
of money, particularly in tribal blocks, these 
multi-purpose blocks, where both on account 
of the Central Government as well as the State 
Government, a sum of Rs. 27 lakhs given as 
grant is being spent. What I find there is that 
instead of going in for all-out development 
projects particularly for the tribals, the major 
portion of the money is being spent on such 
items as do not actually go for tribal 
development as originally intended. I have 
come across cases where 'ashram schools' 
primarily intended to be set up in tribal areas 
are being set up in villages where there is 
hardly one per cent of tribal population. This 
particular aspect should be looked into and the 
monies which are being spent on unremune-
rative purposes should be diverted to 
remunerative purposes and for the 
development of those people for whom this 
huge sum of money is actually intended.    
Thank you,  Sir. 

MR. CHAIRMAN: Shri Bhupesh Gupta. At 
3.30 the Minister will reply. 

SHRI BHUPESH GUPTA (West Bengal):    
Why, Sir? 

MR. CHAIRMAN: You have to sit 
through. Lunch wil) be from one to two. 

SHRI BHUPESH GUPTA- We can sit 
longer. 

MR. CHAIRMAN:   It does nol ter.    It is 
for me to decide.    That HJ right. 

SHRI BHUPESH GUPTA: I very much 
regret this thing, because for a discussion on 
the Budget we have been called by telegram 
and then we have to be mechanical. 

MR. CHAIRMAN: How can you be 
mechanical, when you are on your feet?    Go 
ahead. 

SHRI BHUPESH GUPTA: Anyway, it is 
good for us because the Orissa people will see 
how we function. As far as the Budget is 
concerned, we cannot be expected in this 
House to come out with a very detailed study 
of it, because only the day before yesterday we 
were supplied wih the Budget papers and so 
on, and you do not expeet us, who are 
strangers to the Orissa Budget, to come out 
with a very comprehensive appraisal of the 
various proposals that are made here. This is 
one of the ways in which sometimes 
parliamentary democracy in our country seems 
to function. Well, there will be some pretence 
of a discussion, but there will be no substance 
in it for the simple reason that I doubt if the 
overwhelming majority of Members have had 
a chance of looking into it properly. Now, -
what seems regrettable is that the repre-
sentatives of the people of Orissa, that is to 
say, the Orissa State Assembly and its 
Members have been divested of the right of 
discussing the Budget and considering the 
proposals, especially the taxation proposals 
therein. Now, we are doing it, of course, in this 
House, and in the other House they have done 
it. But there are only thirty representatives, 
taking the two Houses together, from Orissa, 
whereas in the Orissa Legislative Assembly 
there were 114 directly elected representatives, 
who should have been given the opportunity of 
considering the Budget proposals. For no fault 
of the people of Orissa, they have been denied 
their elementary right in a parliamentary 
democracy. It is a sad commentary on the State 
of affairs in our country, thanks to the 
Congress Party in particular. The coalition of 
the Congress and the Ganatantra Parishad was 
doomed to 
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failure and we forecast that in April, 1959, 
even before the coalition was so made. That is 
there in the papers. It was published. Now, 
Sir, the question that arises is this. Was it 
absolutely essential that the Orissa Assembly 
should have been denied the opportunity of 
dealing with their Budget for 1961-62? Was it 
not avoidable—this course that we are having 
here? My answer to this question is in the 
affirmative in the sense that this course was 
avoidable. That is to say, the Orissa people 
should have been given the chance to discuss 
the Budget in their own Assembly. The 
Ministry could have tendered its resignation 
after presenting the Budget and giving the 
Orissa Legislative Assembly an opportunity 
to discuss the proposals. It may be said now 
that the Finance Minister was not willing to 
do so. I do not know who was willing or who 
was unwilling. Now, assuming that he was 
unwilling to do so—it appears that he was 
unwilling anyway—Mr. Mahtab could have 
reconstituted the Government after excluding 
the Ganatantra Parishad from it. He could 
have himself presented the Budget to the 
Orissa Assembly, just as he did in 1958. This 
constitutional course was open to him. After 
the Budget discussions were over, he could 
have tendered his own resignation and if he 
chose to go in for this kind of election, he 
could have advised the Governor or other 
competent authorities to do such things. 
Therefore, let it not be imagined that 
constitutionally it was not open to the Party in 
power in Orissa—and the major partner in the 
coalition— to avoid a situation in which the 
people of Orissa and we here today have been 
placed. Let it also be noted in this connection 
that even without the Ganatantra Parishad, the 
Congress had a clear majority in the 
Assembly. Now, I can tell you that if they had 
presented the Budget, we would have— the 
Opposition Party there and I can speak for my 
Party—our Party in the Orissa Assembly 
would have given him a chance to present this 
Budget. If  in   that  situation   the    
Ganatantra 

Parishad had tried a no confidence motion 
against the Ministry, to get it ousted, that 
motion would not have been passed for the 
simple reason that the Congress Party had a 
majority and the other Opposition Parties 
would not have liked the Ministry to be 
ousted before the Budget discussions were 
over. Therefore, even from that angle this step 
cannot be explained, the step that the Orissa 
authorities took. Therefore, the responsibility 
in this matter must primarily rest on the 
Congress Party in Orissa and their High 
Command here. Now4 I know that the 
Ganatantra Parishad is also responsible, but 
the Congress Party was in a position to avoid 
a situation of this kind. It was the senior 
partner in that unholy coalition and it was 
open to it to function for a while at least, even 
without the Ganatantra Parishad's support in 
the Assembly. It did not do any of these 
things. The result is that the Budget has been 
passed on to the Centre to be disposed of in a 
matter of hours. Now, Sir, we must probe 
deeper into the deplorable constitutional sabo-
tage by the Congress ParLy there. I call it 
constitutional sabotage because I believe in 
calling a spade a spade. Sir, here I cajn tell 
you that 12 NOON. much. Since the debate was 
over last time I studied the subject a little 
closely, and amazing things happened. I know 
what the Central Government is going to do. 
We are sanctioning them money perhaps. 
When the Congress Party went in for a 
coalition with the Ganatantra Parishad in 1959 
it was not as if the Congress Party did not 
have a majority in the Assembly. They had a 
majority, a small majority, but none the less a 
majority. They had a clear majority, and if the 
Congress Party had behaved properly in the 
interests of the people and brought forward 
progressive measures, that position would 
have been buttressed as far as the Congress is 
concerned. For example, we would have been 
there with eight or nine votes and would have 
supported the Congress Party in sponsoring 
good measures.    There is no question 
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bring down the Government on such 
measures. 

SHRI MAHESWAR NAIK: You were 
good enough to admit that you were 
supporting the coalition. 

SHRI BHUPESH GUPTA: I will come 
to that. You had not understood that. 
Mov/ you have fallen. I can see that you 
are a fallen man. The Congress including 
Dr. Mahtab, the former Chief Minister, 
and the present President of the State 
Congress, Shri Bijoynanda Patnaik, went 
in for downright, unprincipled oppor-
tunism, despite that position. Why? Two 
things in this connection I wish to 
mention in this House which I would ask 
the hon. Members to consider especially 
in the interests of constitutional propriety 
and parliamentary democracy. Both of 
them, Dr. Mahtab and Shri Patnaik, 
thought that the coalition would facilitate 
the merger of the Ganatantra Parishad 
with the Congress. That was the key to 
the coalition. 

SHRI MAHESWAR NAIK: What is 
wrong in that? 

SHRI BHUPESH GUPTA: There was 
the hope that if a coalition was formed .    
.    . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Are we discussing party 
politics here? 

SHRI BHUPESH GUPTA: You are a 
party, and we are discussing politics and 
dirty politics at that. Your Budget is full 
of politics. I am coming to that. So, Sir, 
both of them, the former Chief Minister, 
Dr. Mahtab and Shri Patnaik, went in for 
this coalition  to facilitate the merger. 

MR. CHAIRMAN: His complaint is 
that they did not merge with the Socialist 
or the Communist Party. 

SHRI BHUPESH GUPTA: No, Sir, my 
complaint is that the Congress Party had 
sunk to this level and had gone in for 
such flirtations. 

(Interruption.) 

MR. CHAIRMAN; We are asking Mr. 
Biswanath Das to speak immediately. 

SHRI BHUPESH GUPTA: He is an 
older man and wiser advice he will 
give. So, Sir, this is one aspect of 
the matter. It seems the Ganatantra 
Parishad successfully made advances 
to seduce the Congress Party if only 
for a while, and it cannot be denied. 
Political seduction took place. The 
second point in this connection is 
that since Dr. Mahtab was bent on 
his anti-people policies in Orissa, he 
thought that it was only through a 
coalition with the Ganatantra Pari 
shad that he could maintain his 
leadership and the stability of his 
Government. He miscalculated there, 
because he did not take into account 
the internal contradiction that would 
arise and also the logic of such an 
arrangement. This, Sir, disappointed 
not only the opposition parties but 
also some of his followers. Naturally 
there was resistance within his own 
Party. Some good and progressive 
people resisted from within the Party, 
and resistance from the Party led 
Dr. Mahtab into such an arrangement 
instead of mending his ways, instead 
of adopting progressive measures 
Once the coalition was formed, the 
Ganatantra Parishad used Government 
ofiices to strengthen its position in the 
coastal areas—they were not very 
strong in the coastal areas. Signifi 
cantly the Ganatantra Parishad—hon. 
Members of the Congress Party will 
please note—took charge of all the 
Ministries that were connected direct 
ly with the people. And what did 
they do? The Ganatantra Parishad 
Ministers went round the coastal 
areas, made extensive tours of the 
costal areas—their T. A. Bill 
and other things are there. 
They       made       lots        of tours 
of the coastal areas so much so that the 
position began to improve for the time 
being for some of them. Then some 
Ganatantra Parishad M.L.As. began to 
speak in terms of 'Let the Congress 
merge with us'.   That is how 
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things happened. The matter was so handled 
that the Ganatantra Parishad M.L.As. started 
saying: Why not the Congress merge with the 
Ganatantra Parishad? It is not a very happy 
thing to hear for the hon. Members of the 
Congress Party here. Thus, to secure stability 
of leadership and to placate vested interests 
Dr. Mahtab and his Ministry permitted the 
Ganatantra Parishad to get the better of the 
bargain. 

MR. CHAIRMAN: What about the 
Budget? 

SHRI BHUPESH GUPTA: I am coming to 
the Budget. Budget is everything. At least we 
want it to be so. A hitch naturally began. 

SHRI AKBAR ALI KHAN: Sir, is he 
permitted to read papers? It is so unusual of 
him. 

SHRI BHUPESH GUPTA: In Orissa there 
would have been more discussion on it. They 
would have discussed it for four days. 

SHRI ABHIMANYU RATH (Orissa): 
What is the relevancy of all these? 

SHRI BHUPESH GUPTA: The Orissa 
Chief Minister seems to have been double-
crossed. This is another point that I make. 

MR. CHAIRMAN: D0 not get into such 
extravagant expressions as that. It is not a 
monopoly of anybody. 

SHRI BHUPESH GUPTA: Anyway let 
them tell us when we have been double-
crossed. I am saying that Dr. Mahtab was 
double-crossed. Therefore, it is not as if the 
Congress Party and the Ganatantra Parishad 
fell out in the coalition. Two bosom friends— 
Dr. Mahtab, Chief Minister, now desiring to 
be a whole-time writer, and Shri Patnaik, the 
second in command, now in supreme 
command—fell out with each other, and there 
came the trouble. When once they have fallen 
out, how ean the Constitution be worked 
because the Congress Party is the 
Constitution? After that ugly scenes started.   
Then they thought of 

mid-term elections. I must take this 
opportunity to mention something here in this 
connection. Por Dr. Mahtab mid-term 
elections could be good if they were over 
before the group of Shri Patnaik was 
consolidated. This suited the convenience of 
the Ganatantra Parishad, and that is why on 
that basis initially the Ganatantra Parishad 
supported the midterm elections. This is the 
secret of the initial support of which we were 
told the other day in this House. Then what 
happened? Shri Patnaik, the President of the 
State Congress, was not sure about the mid-
term elections. He faltered and vacillated. But 
between March 4 and March 11 of this year 
the Zilla Parishad elections took place. Out of 
the 13 districts in which the elections took 
place the Congress got into office in 10 and 
out of these 10, 8 went to the group of Shri 
Patnaik and only 2 to Dr. Mahtab. Naturally 
Shri Patnaik came round to the position of 
mid-term elections. I am taking you through 
the chronological order. 

MR. CHAIRMAN: It is his reading of it. 

SHRI BHUPESH GUPTA: No, Sir. The 
notes are very carefully prepared. That has a 
very damping effect on the Ganatantra 
Parishad. At the same time the Utkal Pradesh 
Congress Committee passed a resolution to 
the effect that it has been done in the interests 
of the Constitution. Nothing of the kind. Here 
I have kept the cutting because I know what 
was coming. 

SHRI AKBAR ALI KHAN: Do you want 
President's rule for an unlimited period? 

SHRI BHUPESH GUPTA: That you will 
understand a little later, towards the end of 
my speech. Here the Utkal Congress 
executive passed a resolution as early as 
March 19 in which it supported the mid-term 
elections and even named the date as the 
beginning of June.    That was    their 
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nud-term elections. You will find from the 
series of newspaper reports which appeared 
that that was how it came to be so. Then on 
ihe 20th of March the Congress Parliametary 
Board was discussing here the question of the 
midterm elections without even, I think, being 
properly briefed by the Orissa Congress. The 
Congress Parliamentary Board discussed it. 
Therefore, by the 19 th they were all 
discussing the mid-term election, even before 
tha Ministry had resigned. So am I not entitled 
to say after that that the midterm election 
programme went according to the desire of the 
Congress Party? And the mid-term election 
was contemplated even before the Ministry 
had resigned. This is a serious matter. Now 
they are having the mid-te:m election. To 
yesterday's point I am coming, and today's 
paper carries a very interesting piece of news, 
the Times of India of today, the Delhi edition. 
It is dated the 28th March, and the news 
comes from Rourkela. The heading of the 
news item is "Nehru's Appeal to Orissa  
Voters".    It  says: 

"The Prime Minister, Mr. Nehru, today 
virtually launched he.e the Congress 
election campaign for the mid-term 
elections in Orissa, when he called upon 
the people at a public meeting to "choose 
the right men who have faith in democracy 
and socialism'." 

I must be fair to the Prime Minister and 
therefore I read the other part also 

"Mr. Nehru said that the Cong-ress-
Ganatantra Parishad Coalition cabinet in 
the State was disbanded as it could not 
work and mid-term elections had been 
ordered at the earliest convenient time as 
President's rule was not desirable for a long 
time." 

"While he did not name the Gana-tantra 
Parishad, which offered the main 
opposition to the Congress at 

the coming poll, Mr. Nehru said Rajas and 
Maharajas and the like were opposed to the 
country's progress towards a socialistic 
order and another opportunity was avail-
able to the people here to make their 
choice." 

Now the Times of India calls it 'Election 
Campaign'. Points arise, political and 
constitutional. Now, Sir, the Prime Minister 
has said the right thing about the Rajas and 
Maharajas. I shall come to it later. Now, either 
the Prime Minister was speaking there as a 
party-man or not as a party-man, and if he 
was speaking as a party-man, then I think, in 
all fairness, the A. I. C. C. should share at 
least half of his travelling expenses, if not the 
whole of it. It is very important because we 
read in the newspapers that he  was going .   .   
. 

MR. CHAIRMAN: He said: I want the right 
men who have faith in demo, cracy and 
socialism. 

SHRI BHUPESH GUPTA: I am coming to 
that. I know you will ask me.    My notes are 
ready. 

(Interruptio?i) 
Please do not disturb me. Either the Prime 

Minister was speaking as a party-man or not 
as a paity-man, and if he was speaking as a 
party-man— we were told in any case that he 
was going to Rourkela to open a plant there—
and if he was speaking as a party-man, then 
the national exchequer cannot pay for it. At 
least to some extent the A. I. C. C. should 
reimburse the national exchequer; part of the 
expenditure must be borne. If he was speaking 
as a party-man— he is a great man—then he 
should have said—here I am coming to you, 
he mentioned "democracy and socialism" and 
he should have added after it—"irrespective 
of political parties." 

MR. CHAIRMAN: Why should he 
mention? 

SHRI  BHUPESH  GUPTA:     He   did 
I   not    mention it.    No    such    mention 
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is here.   If it was there, I could   have 
understood  it. 

PROF. M. B. LAL: (Uttar Pradesh) Rajas 
and Maharajas are also citizens of this 
country, and if he had said anything against 
them, then also the A.I.C.C. should have met 
part of his travelling expenses. 

MR. CHAIRMAN: Order, order. You go 
on. 

SHRI BHUPESH GUPTA: I could have 
understood the Prime .Minister saying, 'I 
asked the people to support those people who 
had faith in democracy and socialism 
irrespective of political parties', unless the 
Prime Minister—to use your expression— 
thinks that this monopoly is on his side also. 
He was not actually wrong in his reference to 
Rajas and Maharajas. 

MR. CHAIRMAN: That is all right. You 
need not talk  about it. 

SHRI BHUPESH GUPTA: I only say that it 
is improper—I am not opposing it—his 
remarks against the Rajas and Maharajas. He 
said something. That is all right. I would only 
expect the Prime Minister to bear this in mind 
when the nominations of the Congress Party 
are coming, because we will be looking up    
the list. 

MR. CHAIRMAN: Do not advise them. 

SHRI BHUPESH GUPTA: I to advise 
them? Anyway, the Maharajas at least in 
West Bengal are in the Congress Party. In 
Andhra they are in the Congress Party, and at 
other places they are in the Congress Party. 
Therefore I would like to know when the 
Rajas and the Maharajas had become so 
unpalatable to the Prime Minister. Anyway, it 
is good: I support it. But he has said it and 
would he remember it when he nominates the 
Congress candidates for the next mid-term 
elections? I leave it to the Prime Minister. 
Now, Sir, the point here is this.    It is wrong .   
.   . 

MR. CHAIRMAN; Speak on the Budget. 
SHRI BHUPESH GUPTA: I am coming. 

Budget discussion is the same as before. The 
rule is there: I have dealt with the political 
part of it. We are opposed to the mid-term 
elections —not that we like President's Rule; 
we are opposed to the unilateral decision that 
the Congress Party has taken for its own 
advantage. All Ehe parties are opposed to it. 
It had been amply made clear in the ofher 
House and we make it clear in this House 
also. As you know, the Election Commission 
has no jurisdiction. They can only make the 
arrangements. Il is for Government to decide. 
Government has taken the decision and do-
cumentary proof shows that the derision was 
taken even before the Min-istery fell, and 
without consulting anybody except their own 
men. It is unfair, utterly unfair. 

Now, Sir, I come to the Budget. What is 
this Budget? You seem to be also enamoured 
of this Budget. 

MR. CHAIRMAN: The less said about it 
the better, but you would not siay  so. 

"SHRI BHUPESH GUPTA: I will say. Here 
is the Budget Speech. Now, as you know, 
here Mr. Morarji Desai delivered the speech, 
and he says in many places that this should 
have been done, and that should have been 
done, and he does not say as to why it wag 
not done. Moneys were not spent. He said that 
the Orissa Coalition Government which was 
appointed to carry on the administration 
better than otherwise had not even spent the 
allocated funds, had not fulfilled many of the 
projects within the time. Yet the General 
Secretary of the Congress in his report the 
Bhavnagar Session of the Congress said: 

"The Coalition Ministry has functioned 
well. The Congress Party, prior to the 
Coalition, did not have a strong and stable 
majority in the Assembly." 
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January, 1961. In January you are functioning 
very well; in March you topple down. Tell us 
exactly—we are entitled to know it—we poor 
creatures here—when this unfunctioning 
started. Was it in March? Was it in January? 
If il were in January, then tell us something of 
the crisis that was brewing. If it was later, 
then tell us how the Prime Minister says tht 
the Coalition Cabinet could not function in 
the course of two years. Now it is very 
difficult to find where the truth lies. Will it 
require a Parliamentary Commission to 
discover the truth in this matter? 

Now I can deal with Orissa. As you know, 
Orissa is very weak although politically it is a 
struggling State, and economically and 
industrially it is a backward State. And the 
people there have been deliberately kept 
backward. I make that charge very clearly. 
They have got abundant natural resources, 
forest resources. And what is more? Tt is on 
these resources and on the sweated labour of 
the people of Orissa many have become 
millionaires. But there is no light under the 
lamp. Orissa people continue to suffer. They 
are suffering and are a miserable people. 
Their per capita income is IOO as against the 
national average of 270 or so. This is the 
position. Yet you will find hei-e 1° the speech 
what a poor allocation had been made for the 
Second Five Year Plan of Orissa. The alloca-
tion was of the order of Rs. 99" 99 crores out 
of a total of Rs. 2048 crores allocated to the 
States. It was a meagre sum for Orissa. Then 
it was reduced to Rs. 91 "80 crore*, and the 
expenditure was Rs. 88 crores And wha+ is 
more interesting here to note is that in the first 
four years the expenditure was very 
negligible. and it was only in the ln?t year 
th?y stepped up the expenditure, nn* I do not 
know how the money had bpen stient- You 
will And it in the sweerfiei of manv Minis+ers 
themselves. T ttvnk T can cite the speech of 
Mr Raiendra Narayan   Singh   Deo,   the   
Ganatantra 

Parishad chieftain.   He has said this: "Out of 
the 13 schemes included in  the Second 
Five Year Plan"— 

This is his last year's speech— 
"Out of the 13 schemes included in the 

Second Five Year Plan it is likely that in 
respect of Saiki only water can be supplied 
for irrigation during the crop season of 
1960." 

Twelve irrigation schemes could not be 
implemented, and according to our 
information money has been wasted. You do% 
not get water there and, what is more, the 
charge is so high even when the water is 
available, and the peasants cannot utilise it. 
Such is the position. Here, Sir, Orissa is a land 
of the poor agrarian peasants and there I can 
tell you from our studies that 43 per cent, of 
the population are landless and agricultural 
labourers. Eightytwo per cent, of the 
cultivating families have 52 per cent, of the 
cultivable land in their hands. Fortyeight per 
cent, of the cultivable land is in the hands of 
16 per cent, of the families. Forty to fifty! 
lakh acres of cultivable fallow lands are there. 
Such is the position. Naturally poverty is 
staring them in the countryside in Orissa. So 
land reform measures were thought of. The 
Congress appointed a land reforms com-
mittee. It made good recommendations. They 
were really good recommendations. Then 
came the Coalition Cabinet and after the 
Coalition the recommendations were altered 
to placate the Ganatantra partner and the 
Maharajas both within the Congress Party and 
in the Ganatantra Parishad. The ceiling was 
raised to 25 standard acres and it was made 
possible for the families of ex-Rulers to get 
200 or 300 standrad acres of land. So, Sir, the 
ex-Rulers' homesteads were exempted, and as 
you know the ex-Rulers  hold  large   tracts  of 
land. 

SHRI ABHIMANYU RATH: It is a wrong 
statement. He has nol gone deep into the 
question of land ceiling in  Orissa. 

SHRI BHUPESH GUPTA: You will speak 
for the Maharajas and I speak for the tenants. 
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£>ir, ihe distribution or surplus land was 

left to the landowner himself, that is to say, 
the peasant is to buy the surplus land from the 
landowners at the price dictated by the latter. 
Here again the price charged is very high. 
Now, the Planning Commission made certain 
suggesting for lowering the ceiling but when 
the President gave his assent to the Bill, these 
suggestions were not incorporated and the 
Orissa Coalition Government did not 
incorporate them. Now, the Tenancy Relief 
Act is going to expire in June, 1961 and as a 
result the peasantry would be left without any 
remedy or protection whatsoever unless the 
land reform Acts are put into operation. I do 
not know what the Government is doing in the 
matter. 

Then, Sir, estate duty was being charged 
from the ex-Rulers, but by a resolution in the 
Orissa Assembly they have been excluded 
through the Estate Duty (Amendment) Act. 
That is to say the thing was rampered with in 
the interest of the ex-Rules in the State thanks 
to the great honeymoon that was there 
between the Congress and the Ganatantra 
Parishad. 

There is no reference here to the Public 
Utilisation Fund but it is there in all 
newspapers. A Public Utilisation Fund 
Enquiry Committee was appointed to go into 
this question of the utilisation of fund. The 
Maharaja of Patna, who was later to become 
the Finance Minister in the Coalition Go-
vernment, virtually functioned as Chairman of 
the Committee because the Chairman was not 
always available. They made a number of re-
commendations and suggested the formation 
of Standing Committees in all districts. Now, 
some people including some Congressmen 
have suggested certain proposals. When the 
Coalition Government came into being, it was 
their duty to publish the report of thi* 
Committee, but their report is not published 
up till now, and everybody knows that 
corruption is rampant in high nunrtors in the 
State of Orissa. 

Here is another thing. No reference has 
been made to the loss of revenue on Kandu 
leaves .  .  . 

SHRI ABHIMANYU RATH: He does not 
know what Kandu leaves are. 

SHRI BHUPESH GUPTA: I know Biri 
leaves. If I do not know, you may add to my 
knowledge. 

MR. CHAIRMAN: You must wind up. 

SHRI BHUPESH GUPTA; Let me fin'sh, 
Sir. Now, on Kandu leaves more revenue 
should be got. But as a result of certain 
concessions given to the landlords, to these 
people, to placate the Gantantra Parishad and 
exnMaharajas again—the Prime Minister 
disclosed it yesterday—the State lost Rs. 54 
lakhs or so according to the reckoning of the 
Budget paper. I am told a fashionable lady 
from Bombay was brought to Orissa to see to 
it that the concession was g;ven. She was 
staying in the State Guest House. I do no 
know if something is on the books of the 
Guest House as non-realised charges on her 
account. It is to be seen whether that 
fashionable lady paid the charges. 

MR. CHAIRMAN; Dp not talk about all 
that. 

SHRI BHUPESH GUPTA: Tt is important. 

MR. CHAIRMAN; Nothing of what you 
say is important, 

SHRI BHUPESH GUPTA: Well, Sir, I 
consider it important because it became to 
subject matter of a discussion in the Orissa 
Assembly. Can they deny it? I do not like to 
talk about fashionable ladies, as you know, 
very much. 

Now, Sir, about mine-owners, I have to say 
this thing because it was a scandalous thing 
that was done. The Orissa people were denied 
their revenue on that account.   A sum    of 
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arears from the mine-owners by 1960. It is 
not being rea:ised. What is more, some 
favourite mine-owners were allowed to carry 
on in this manner, especially in the area 
called Sukinda. Hon. Members from Orissa 
certainly knew about that area. 

Here, again there is a provision for Raj 
Bhawan. It is a very great thing. Poor men 
must not talk about big things. Yes, we 
cannot enter there, and there is a provis'on of 
Rs. 36 lakhs for Raj Bhawan in Orissa. I 
enquired whether the Soviet President lived in 
such a palatial building. He was living in a 
three-room flat. But here the Raj Bhawan  .   .   
. 

MR. CHAIRMAN: Do not say that the 
Kremlin palace is nothing compared to Raj 
Bhawan. The Orissa Government has got .   .   
. 

SHRI BHUPESH GUPTA: Sir, let the 
palace be shared by others, but on top of that 
you need not say that. I agree that there must 
be a Government House. 

SHRI ABHIMANYU RATH: Sir, 1 want 
your protection. Is it fair to compare and 
contrast the Russian administrat'on with the 
Indian adnr'nistration from this platform? 

MR. CHAIRMAN: That will do, Mr. 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA: Dr. Mahtab  .   .   
. 

MR. CHAIRMAN-.    Please sit down. 

SHRI BHUPESH GUPTA: Rabindra 
Mandap   .   .   . 

MR. CHAIRMAN-.     It ;s time. 

SHRI BHUPESH GUPTA: Sir, I do not 
think you should restrict my time because I 
know we w:ll be finishing ahead of time. 

Sir, Rab'ndia Mandap was allocated Rs. 5' 
lakhs and it went up to Rs. 10 lakhs. Raj 
Bhawan Rs. 36 lakhs. Rabindra Mandap, it is 
a good thing. Have it by all means if you can. 
The allocation was raised from Rs. 5 lakhs to 
Rs. 10 lakhs. 

MR. CHAIRMAN; No more. That will do. 
I have allowed you enough time.   Mr. 
Biswanath Das. 

SHRI BHUPESH GUPTA* You have not 
given me even half an hour. 

AN HON. MEMBER: Obey the Chair. 

SHRI BHUPESH GUPTA: I obey the chair. 
Do not teach me obedience. I strongly protest 
against the behav'our of the Congress 
Government. Now the Congress Government 
is imposing this kind of mid-term elections on 
all the Opposition part:es. It is a matter of 
shame. 

SHRI BISWANATH DAS (Orissa): 
Sir, I rise to congratulate the Gov 
ernment on the presentation of this 
Budget. especial'y for the two 
important steps they have taken in 
this direction, namely first their 
determination not to pass anything on 
executive      respons:bil;ty without 
coming to Parliament. That is a thing which 
commends itself as a great step. 

[MR. DEPUTY CHAIRMAN in the Chair] 

The second thing is the decision to respect 
the public opinion in the country as also the 
views expressed in Parliament to agree to 
nv'd-term elections as early as possible, 
leaving the whole responsibility to the 
Elect'on Commission. Sir, these are fbe two 
steps, distinct and clear, for which we have to 
thank the Government heartily. 

Sir, while speaking on this Orissa Budget. I 
cannot overlook the fact that my hon. frend, 
the leader of the Communist Group in the 
House, should have chosen this occasion to 
make an electioneering speech on the 
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Orissa Budget calls for a scrutiny of the 
Budget as also the ways and means posit;on 
of Orissa. Sir the points he has raised are so 
obvious that little explanation is called for. 

My hon. friend states that the Communist 
Party was there to help democracy in its 
functioning. If the machinery failed, they 
would have been by the side of democracy to 
get it a working possibil ty, he said. Sir, those 
who have anything to do with Communist 
friends know, to fhe'r cost, how difficult it is 
to seek their help, much less their co-opera-
tion. Sir, they are friends who know too 
well—and need I say, they are experts—to 
fish in troubled waters. Therefore, his 
invitation to fish in troub'ed waters with them 
is certainly a difficult one to accept. 

But need 1 say in this connection, Sir, that 
my friend, if he honestly felt that democracy 
was in danger, it was open to him to make a 
statement to that effect? 

AN   HON. MEMBER:     He professes 
it. 

SHRI BISWANATH DAS; Thei£-fore, Sir, 
in this maHer my friend has to blame himself 
more than anyone else. 

Sir, it pained me to hear from him someth 
ng referring to the speech of the hon. Prime 
Minister. Is it his conception of the Prime 
Minister that he will be a man with limited 
functioning—even with his intelligence and 
responsibilities. 

SHRI BHUPESH GUPTA: Sir, I never said 
anything else. T said if he had been there for 
the Congress election, the A.T.C.C. should 
pay the cost of it.   That is what I said. 

SHRI BISWANATH DAS; Sir, if he had 
read the speeches of statesmen elsewhere, 
even outside India, or even of the statesmen 
representing his party, he would have seen 
that people, while on the platform, had to 

16—RSD—2. 

review all situations, party positions, the 
conditions prevailing in the country, and so 
on and so forth. And if the Prime Minister did 
anything of the kind. I think it was within his 
responsibility and with in his rights. It is 
unfair of him to refer to such a sta*ement in 
this House. 

Sir, he stated a number of things which he 
considered would probably be helpful to his 
electioneering campaign in Orissa which is 
coming very soon. (Interruption) Sir, it is no 
use discussing or thrashing out these 
questions in Parliament. Need I say in this 
connection that we have faced our friends, the 
Commmrsts, openly and squarely in many 
places and we have given them crushing 
defeats? Therefore, Sir, no reply is called for 
to these allegations which, I should say, are in 
certa:n respects malicious and are intended to 
take a forward jump. They would not get the 
jump but they would get the jolt. Sir, my 
friend, in the course of his speech, made some 
reference to private relations. What has 
Parliament to do with private relations, be of 
Dr. Mahtab or Mr. Bijoynand Patnaik? The 
public has nothing to do with private relations 
and much less even with party relations. 

SHRI BHUPESH GUPTA: But fortius you 
would not have agreed. 

SHRI BISWANATH DAS: He perhaps 
thought that in January the Ministry was 
functioning well and in February there was 
this dissolution. Sir, we have never made any 
secret of the fact that the Government have 
not properly read the situation in Orissa. Sir, I 
have stated on occasions more than one that 
the people sitting here, thousand miles away 
from the scene of occurrence, having nothing 
to do with the local public opinion expressed 
in the fourth estate, i.e., the press, should not 
pronounce judgment on important aspects. 
That is our difficulty. And I have made that 
thing clear in this House. The fact remains 
that the Government have misread, have mis- 
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that are going on in Orissa. It would be wrong 
to hold that the Ministry was functioning 
well; the Ministry was not functioning well. 

AN HON. MEMBER: What about the 
Governor's statement? 

SHRI BISWANATH DAS: You mention 
the Governor's statement, you mention the 
Minister's statement. I stated on the last 
occasion that it was going on well with the 
Ministers. 

(Interruption) 

SHRI BHUPESH GUPTA: Mr. Das, can I 
ask a question? 

(Interruption) 

MR. DEPUTY CHAIRMAN; Order, order.    
You will have your say. 

SHRI BISWANATH DAS: Sir, I have stated 
and I have quoted also something in this 
connection. On the day of taking oath of 
office by the Ganatantra and Congress 
Ministers on that very day, Sir, my hon. 
friend, representing the Ganatantra Parishad 
here in the Lok Sabha and also as the 
President of the Ganatantra Parishad, clearly 
and most unambiguously stated that he had 
come to the Government House on the day of 
liquidation, meaning thereby the liquidation 
of the Congress Party and the Congress 
Administration. (Interruptions.) Well, Sir, if 
this is cooperation and collaboration, the 
Coalition was functioning well. I have also 
stated, Sir, that in their conferences at Koraput 
and elsewhere they had denounced the 
Congressmen and the Congress Organisation 
in the wildest terms. Therefore, Sir, the so-
called co-operation or collaboration was 
merely a figment of imagination. 

(Interruption) 

MR. DEPUTY CHAIRMAN; Order, order. 

SHRI BISWANATH DAS: 1 have already 
stated Sir, and we have never made any secret 
of it. The Ganatantra Parishad constituted and 
brought about the Coalition to work out the 
Congress programmes as also to work out the 
Five Year Plans. I stated on the last occasion 
how they failed and where they failed. Not 
only they failed, Sir, they also let us down. A 
reference to this Budget will show they have 
let us down and how they have let the 
Congress policies down and the Congress 
programmes down. The Budget itself is an 
illustration on this point. Therefore, it is no 
use saying today that they were cooperating 
and they were coalescing. Yes, the M'nisters 
were happy—the election had to be faced. 
Therefore, Sir, the Assembly Party was never 
happy; the Congress Psrty in the State was 
never happy. That explains why the present 
President of the Indian National Congress my 
respected friend, Mr. Reddy, had t" visit 
Orissa in October last to study the situation. 
That itself explains that the Coalition was not 
functioning properly nor well. 

(Interruption) 
MR. DEPUTY CHAIRMAN; Order order.     

You will have your  say. 

SHRI BISWANATH DAS: Sir, thi, is 
nothing but fiction to state that things were 
going ia and th? Mins'ry was functioning 
well. 

Sir, he has made some reference to Dr. 
Mahtab. My hon. friend does not want that 
people should have the freedom to express 
their opinions But we, the Congressmen, have 
a different ideology, an ideology absolutely 
different from theirs. Sir, we feel and we give 
the fullest freedom in the matter of expression 
of opinions. Similarly, ST, Mr. Msht-.'h feels 
and openly declares also that this thing 
continues, if possible. That is his view. Not 
being satisfied with that, Sir, he wants that 
this Coalition should extend to other States 
also. That  is  an    hrnest     expression     ol 
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opinion. There is no dishonesty in thinking; it 
is a straight course, and he has placed sll th" 
cards on thn table. 

It is for the consideration of his 
party, of the country and of the 
thinking        minds.   Under these 
circumstances, it is no use blaming Mr. 
Mahtab or bring:ng in private relations or 
quarrels, if any, and thrashing them on the 
floor of the House. 

Having stated so much about extraneous 
matters—I am sorry I have lost some of my 
time—I come to the Budget itself. The hon. 
Finance Minister says in his speech that the 
Budget that was prepared by the former 
Ministers estimated an income of Rs. 40-06 
crores and the estimated expenditure was Rs. 
50-32 lakhs. It thus showed a net deficit of Rs. 
10-26 crores. He proceeds further and says 
that he has examined and recast it. Let me 
plead with my hon. friend, Dr. Reddi, that he 
has not reviewed and recast it but he has 
effected substantial changes in the Budget. 
What are those substantial changes? He has 
estimated the income at Rs. 41-10 crores and 
the expenditure at Rs. 45-29 crores. That 
means reducing the deficit from Rs. 10 crores 
to Rs. 4:19 crores. Under ordinary 
circumstances, it would be unfair not to 
congratulate the hon. Minister for this great 
performance of reducing a deficit. What is it 
that he has done? Two plus two always come 
to four, not five. They will never be five. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh): It also becomes 22. 

SHRI BISWANATH DAS: Has he 
reduced? The sum of Rs. l-74 crores 
which constituted the increased 
allowance and pay scales of the 
officials     has  been     omitted. To 
that extent, the Budget deficit is reduced. 
True. But what next? You will have to pay 
these unfortunate officials.   They get pay far 
less than 

which your employees get here. Therefore 
you have to pay them but where will you get 
this money from? Where is the source? Have 
you kept anything in store? None. I merely 
quoted one instance. There are several. 
Therefore, the fact remains that the deficit is 
there, will be there and is bound to be there. 

SHRI ABHIMANYU RATH; It will be 
there so long as you are there. 

SHRI BISWANATH DAS: Please 
have patience. I feel that the time 
has come when the financial relations 
between the Centre and the States 
have to be changed, have to be 
adjusted differently and on a differ 
ent basis than the basis you have 
been following. Otherwise, you may 
have any number of plans, the First 
Plan, the Second Plan and the Tenth 
Plan and yet you will not have the 
results. I have shown in my book on 
deficit financing how these things are 
happening. In this connection let 
me draw your attention to the prog 
ress report on the First Plan. In the 
First Plan, you know as a matter of 
course that the State of Bombay, to 
which you        had        previously 
belonged .   .  . 

THE MINISTER OF REVENUE AND CIVIL 
EXPENDITURE (DR. B. GOPALA REDDI) : 
No. 

SHRI BISWANATH DAS: I am sorry. 
Bombay drew Rs. 46 crores under education 
against Rs. 106 crores allotted for A Class 
States. That means, one State draws 45 per 
cent, of the total A Class Plan allotment in the 
course of the five years leaving only 55 per 
cent, to all the other 9 States. This is unfair in 
the extreme. Bombay was, in the very start in 
1950-51, far in advance of other States in the 
matter of education and if that State, in the 
course of the First Plan, taking advantage of 
the Plan, draws 45 per cent, that means that it 
is the antithesis of planning and that must be 
changed. I must frankly confess that you have 
not changed the very basic principle 
governing  the Plan.    That     explains 
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underdeveloped States are to-day in a bad 
way. They will never come to the proper 
level and a uniform pattern oi India will 
not be possible. Need I say that it is im-
possible if this course is pursued? What 
is the reason? The reason is the most 
mischievous and vicious princip e of 
match'ng grants. Where am 1 to get 
them? I have inherited the States of 
Orissa, taking portions away from the tail 
ends of four different States which had 
always been the object of neglect. We 
were the most backward people. Now 
you want me to race with Bombay, 
Madras and Bengal to find matching 
grants, a rupee for a rupee. Where am I to 
get it? The result is that I am starving, I 
have starved and I will continue to starve, 
ls this plann'ng, I ask? This is the 
antithesis of p'anning. 

SHRI H. P. SAKSENA (Uttar 
Pradesh);     In spite of Rourkela? 

SHRI BISWANATH DAS: You are 
exploiting us there. It does not benefit us. 
Therefore it is no use cit'ng it. Under 
these circumstances, 1 plead with the 
hon. Finance Mnister that his attempt to 
juggle with figures will not help. He has 
to c'early admit that there is a deficit 
Budget in Orissa to the extent of Rs. 10 
crores and he will have to either find 
finance for it or must recommend to the 
Finance Commission that a different 
system of allocation is called for if you 
think that a harmonious, progressive and 
healthy development of States is 
necessary. That is my first objection to 
this Budget. 

Secondly, it pains me to read the Budget. 
Why? It is because social services in 
Orissa are at the minimum. They were at 
their worst when the Plan began and to-
day they are at minimum in spite of the 
reliefs we are able to get from the Centre 
by way of grants. None the less, the fact 
remains that our ability to find matching 
grants is not helpful to us. Therefore very 
approach to allocations to very 

approach to planning, must be changed, 
otherwise this difficulty will be the 
trouble spot in our planning and it wiH 
not give us the necessary dividends. 
When I say this, I refer to certain things. 
In the First Plan despite the small 
allotment, though Orissa is shown to have 
secured Rs. IOO crores, the real allotment 
available to Orissa was only Rs. 18 crores 
because the rest was consumed by 
Hirakud. So even out of this Rs. 18 crores 
available in the First Plan, only 86 per 
cent, of operation was possible because 
first of all ths ability to secure money was 
not there. The second was the difficulty 
about the know-how. We are a State 
where we are preparing ourselve? for de-
velopment  from  scratch. 

There are no engineering colleges, no 
medical colleges, no technical institution, 
and even education itself is not available 
to the extent it is available in other States. 
Under such circumstances, if the hon. 
Finance Minister lays his hand on the 
social services, whatever is provided 
there, then it is an end to progress. This is 
the beginning of the Third Five Year 
Plan. The principles that they have 
accepted have to be followed fully; 
otherwise the undeveloped States will not 
have their due share in the planning, in 
the Plan frame and finance. In this 
connection, I have to state that Orissa is a 
backward State where one-third of the 
population consists of the Scheduled 
Tribes and Scheduled Castes. Seventy per 
cent, of the population belongs to the 
backward classes. Those who followed 
the trend of the events would have seen 
that there was practically a gradual 
assimilation of the tribal and other 
elements into ordinary life, into normal 
ways of life but that progress was 
hampered after the special privileges but 
none the less the fact remains that you 
have got a big population to be taken care 
of under the special provisions of Ihe 
fundamental rights and special pro-
visions, I believe, of article 244. There-
fore, I plead with the Finance Ministry 
and also with the Government  as a 
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whole that this aspect of the question has 
not been properly taken into consideration 
when allocating finances. I know, Sir, that 
small grants have been given but they ara 
given in proportion to those given to other 
States. Unless and until Government give 
their special attention to an undeveloped 
State, it is difficult to expect due 
development and hope that the people in 
the State would come up with the other 
States with equal pace at a given time. Sir, 
the time has come when certain basic 
principles of development should be 
accepted by Government and made 
applicable all over India, may be of 
primary education, ordinary health 
requirements and certain other economic 
amenities. This would mean a great 
achievement for the national Government 
and the Planning Commission but little of 
this would be possible if you go on with 
your matching grants and if you go on with 
the way you have been going on in the 
Second Five Year Plan. Therefore, Plan 
allocations and ordinary resources 
adjustments between the Union and the 
States, as also between the most fortunate 
States amd the less fortunate States, should 
be undertaken before long. This is the time 
when the Finance Commission is sitting 
and it is necessary, therefore, that the 
Finance Commission and the Government 
of India, with the fullest cooperation of the 
Planning Commission, should put their 
heads together in this direction. It pains me 
to see that the Finance Minister has put his 
pruning hand in the Budget even on the 
road side, the public works Budget. He 
should have know that though Orissa 
covers 60,000 square miles, it has pro-
portionally fewer roads compared with the 
most favourable States; it is not even a 
third or a half, compared with States like 
Madras, Bombay or Bengal. I am not 
think-■ ing of that, but even if you 
compare it with Madhya Pradesh, a less 
developed area, our roads are far fewer. 
Under these circumstances, what justi-
fication there was for the Government of 
India fo reshape the Budget?   They 

say that they have only recast it but it is 
reshaping; anyway, that would not be 
helpful even for the ordinary 
development of roads in the State. We 
have got areas even today where it is 
difficult for a man in the village to get 
any communication less than a week. 
Transport is the worst bottleneck in the 
State and very little has so far been done 
regarding it. Though the State of Orissa 
covers five per cent, of the land space, 
we have got only 2 per cent, of the 
Railways, that means, no railway at all. 
Probably, if there were not the Madras-
Calcutta and Bombay-Calcutta routes, we 
would not have any railway lines. With 
that difficulty, if you also throttle road 
development, then there is an end to 
transport. We therefore, plead with the 
Government of India to change their 
outlook. I find from the Explanatory 
Memorandum that certain grants from 
the Road Fund are allotted on the 
understanding that Orissa will find a half 
contribution. Where is poor Orissa to 
find its contribution under such 
circumstances? I feel, Sir, that they 
should revise this. 

Then I come to another important 
issue, namely, floods. I find from the 
Budget that under relief measures Rs. 
3.39,00,000 and on road bridges, em-
bankments and so on Rs. 1,65,00,000, a 
total of Rs. 5 crores are gonigTb be spent. 
What is the use? You have spent such 
sums even before. You are going to 
spend it and for how long? Soon, after 
two years, you may have another flood 
resulting in greater disasters. Much more 
than this sum of Rs. 5 crores has been 
spent by way of relief works. Just think 
of the national waste running to hundreds 
of crores of rupees. When are you going 
to help us to fight against this dire 
disease? Sir, it is Sur misfortune to carry 
the waters of Madhya Pradesh, part of 
Bihar and part of Bengal with the result 
that we get eternal miseries and eternal 
danger of floods. I invite my hon. friends, 
the Ministers from the Union 
Government, fo see, as Panditji himself 
saw, the devastation of floods when life, 
property, cattle and 
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people have is washed away. How long would 
you tolerate this? Sir, I am aware of the fact that 
Hirakud was constructed , with the hope that it 
would give good protection at least in the 
Mahanadi area. It has not given the expected 
protection; it has certainly minimised floods but 
not given protection to the extent expected. It is 
not only the Mahanadi area that was the source 
of floods. We have also the Brahmani and 
Baitarani valleys. They are also causing severe 
flood havoc. Bheem-kund was under review 
and active steps were taken and~we were told 
that Bhimkund was in the Third Plan. Not a 
word has been stated by the hon. Finance 
Minister. 

MR. DEPUTY CHAIRMAN: You can 
continue after lunch. 

The  House  stands  adjourned till  2 
P.M, 

The House'then adjourned for 
lunch at two minutes past one of the 
clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

SHRI BHUPESH GUPTA : Sir, you would 
be interested to know how the quorum bell 
had to be rung to discuss the Orissa Budget. 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Biswanath Das. 

SHRI BISWANATH DAS: The other 
question about which I draw the attention of 
the hon. Finance Minister is this. It is with 
regard to the interest on the capital outlay 
under "Multi-purpose River Valley Schemes." 
Sir, as a result of the Hirakud multi-purpose 
scheme, Orissa has been called upon to pay an 
annual interest charge of Rs. 346 lakhs. That 
is the budget of the coming year. The working 
expenses all told come to about Rs. 4J crores.    
Now    the    receipts    under 

'Electricity' are far less than these amounts. The 
result is that annually Orissa is called upon to 
pay a heavy sum of money exceeding near about 
Rs. 2 crores towards interest charges. This is 
being added for the time being on to the 
principal. But how long and how far are we to 
go on like this? ■ Either the multi-purpose 
schemes must pay their own way or something 
has to be done. Sir, the Union Government 
sponsored the scheme, Orissa accepted it. The 
Union Government undertook its execution and 
though the Second Five Year Plan states that 
over 21 lakhs of acres are irrigated we people 
who see with our own eyes find that nothing of 
the kind has been done during the Second Five 
Year Plan; we do not see much of it even today. 
That means that the target fixed, three lakh acres 
odd, has not been achieved to my knowledge. I 
had been to Hirakud recently. Under these 
circumstances, either from the side of irrigation 
charges or from the side of electricity, it is not 
able to pay itself. Then under the existing cir-
cumstances, how can Orissa with a continuous 
deficit finance be able to meet the charges? I 
think that this is a question that should engage 
the serious attention of the authorities of the  
Union Finance Ministry. 

Then, Sir, I come to the last point and I 
shall have done. The last point is about 
prohibition. I have stated on the last occasion 
that the income under prohibition was Rs. 108 
lakhs in 1959-60. In 1960-61 it came to about 
Rs. 1,25,00,000. Now the Budget Estimate is 
Rs. 2,57,00,000. What is our policy regarding 
prohibition? Are we to resort to drinking or 
are we to stand for prohibition? I think that 
the time has come when a clear enunciation of 
the policy is necessary in this regard. 

Sir, I know your anxiety. You have your 
limitation of time. I do not want to detain the 
House any longer. But I plead with the 
Finance Ministry and also with the Union 
Government to have clear and definite 
decisions in this regard.   Sir,   prohibition   
means 
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that the States must be ready to meet all the 
finances. The States will not be ready. No 
State will be able to meet the demands of 
prohibition with existing resources. I would 
like to take up this question at a certain stage 
but not as it is, I plead with the Finance 
Ministry that they must find their way to a 
solution of this particular problem, especially 
as it faces the States with eternal deficit 
finances. 

I thank you very much for having given me 
time to speak. 

DR. H. N. KUNZRU (Uttar Pradesh): Mr. 
Deputy Chairman, the House adjourned on 
the 18th March and on the 24th March the 
President decided to summon it to meet again 
on the 27th March. 

AN   HON. MEMBER:   Twenty-third. 

DR. H. N. KUNZRU: Well, if the date on 
which this decision was arrived at by the 
President was the 23rd, it adds strength to 
what I am going to say. I mean, how is it that 
Government and the Law Ministry in particu-
lar realised five days after the adjournment of 
the House that it would be necessary to ask it 
to meet again in order to consider the Orissa 
Buffget and to pass the Orissa Appropriation 
(Vote on Account) Bill? How is it that this 
simple matter was not thought of five days 
earlier? We did not ask that the House should 
be adjourned. Had the House been asked to sit 
for a day or two longer, nobody here would 
have objected to it. I mean that this shows   .   
.   . 

MR. DEPUTY CHAIRMAN: This point 
was raised and answered on the first day. 

DR. H. N. KUNZRU: It was raised but it 
cSuld not be discussed that way and I have 
read the reply given by the Law Minister. The 
Law Minister said .  .  . 

DR. R. B. GOUR (Andhra Pradesh): Not 
only that. They did not even introduce the 
Orissa State Legislature   (Delegation   of 
Powers)     Bill 

: before the House adjourned. That could have 
been done immediately after the Proclamation 
was approved. 

DR. H. N. KUNZRU: The Law Minister 
said that the Government ought to be given 
some credit for asking this House to meet 
again so that this Money Bill might be passed 
by Parliament. The Government did, not want 
that the Bill should be passed in accordance 
with the power vested in the President by 
article 357. We are very grateful to the 
Government for wishing to establish a 
convention that in money matters nothing 
should be done without the sanction of Parlia-
ment but how is it that this was not thought of 
four or five days earlier? This will involve 
Government in an expenditure, I think, of Rs. 
50,000 or Rs. 60,000. We complain in every 
session of want of planning on the part of the 
Government. We do not know when any 
business will be taken up and it happens 
almost in every session that important Bills 
are placed before us at the end of the session 
and We are asked to hurry through them. We 
see the same want of planning on this 
occasion. 

Now, Sir, I should like to refer to another 
matter. The Prime Minister recently visited 
the Rourkela plant and went from there to 
Cuttack or to some other place where he 
addressed a public meeting. The Prime 
Minister has the right to go wherever he likes 
but it is a pity that a speech should have been 
delivered at the public meeting which made 
people think that he had gone there to start an 
election campaign in favour of the Congress. I 
do not think he was properly advised in thii 
matter. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Does he listen to advice ever? 

DR. H. N. KUNZRU: I know nothing about 
that but let those whose business it is to 
advise the Prime Minister do their duty. It is 
no pleasure to me, Sir, to criticise the Prime 
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certain proprieties that ought to be observed 
by everybody, even by people occupying the 
high position that Pandit Jawaharlal Nehru 
does today, and we should know in the public 
interest who defrayed the cost of his journey 
from Rourkela to the place where he 
addressed the meeting. 

SHRI BHUPESH GUPTA: Why not from 
here to Rourkela, because unless he goes to 
Rourkela he could not have gone there? 

DR. H. N. KUNZRU: After all he visited 
Rourkela plant as Prime Minister and nobody 
can object it. It was an official visit. 

SHRI BHUPESH GUPTA: That is all right. 

DR. H. N. KUNZRU: But as re 
gards his visit to the other place we 
should like to have a little more in 
formation about it. 

As regards the Budget I am not able to go 
into the details of the Budget but I felt when I 
read the speech of the Finance Minister that 
he had tried to surround us with trees so that 
we may not be able to see the wood for trees. 
Instead of giving us an intelligible picture of 
the state of finances in Orissa he has tried to 
focus his attention on a number of details. 
Again, Sir, so much praise has been showered 
on the efforts made by the Orissa Government 
to fulfil its responsibility with regard to the 
carrying out of the projects under the Second 
Five Year Plan that you might think that 
Orissa was the most forward State in India. 
But really if Government wanted to praise the 
most progressive State in India, could it have 
said mor© than what the Finance Minister has 
said about Orissa in his speech? I submit, Sir, 
that though the Finance Minister may have 
considered himself to be debarred from 
criticising the policies followed by tho Orissa 
Government or any of the measures taken by 
it, he should have re- 

garded it as his duty on the present occasion 
to place before us a true picture of the 
finances of that State. That has not been done. 
Parliament has, therefore, to that extent not 
been able to fulfil its duty. I am glad that an 
election will soon be held so that a new 
legislature may come into existence and deal 
with all matters relating to that State but while 
we are responsible for the laws to be passed in 
connection with that State or for the passing 
of its Budget, we should be given full 
information with regard to it. Had the Finance 
Minister given us an account of the finances 
of India during the Budget discussion of the 
same kind as he has given us with regard to 
Orissa, would he not have been torn to pieces 
here and in the other House? Why should he 
have acted with a smaller sense of respon-
sibility in connection with the presentation of 
the Orissa Budget? 

Sir, these are all the points that I wanted to 
place before the House. Perhaps I might say a 
word about the reduction of the deficit from 
Rs. 10 crores to about Rs. 4 crores by the 
Central Government. The Central Government 
must have had some idea of the approximate 
cost that wiH be entailed when effect is given 
to the recommendations of the Pay Commis-
sion with regard to the salaries of the officials. 
It may not have been possible for it to know 
the exact sum required for this additional 
expenditure but surely there was nothing 
financially wrong in including an approximate 
sum for this purpose. A sum of Rs. 2 crores 
was provided for this in the Budget framed by 
the State Government. That has been cut out 
and that is how, as the previous speaker has 
pointed out, the deficit has been reduced by 
about Rs. 2 crores at least. I do not know what 
other items are in respect of which expen-
diture has been curtailed. Perhaps Shri Gopala 
Reddi, when he speaks, will let us know the 
means by which the Central Government has 
been able to reduce this deficit from Rs. 10 
crores to Rs. 4 crores and I hope that he will 
then also let us know whether 
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the expenditure that has been cut out will 
almost inevitably have to be incurred 
when a new Government is formed in 
Orissa and becomes responsible for 
dealing with its financial measures. 

SHRI ABHIMANYU RATH: Mr. 
Deputy Chairman, it would not be wise 
on my part to go deep down into the 
Congress misdeeds in Orissa. I only want 
to say that when the Congress played the 
part of a concubine in the State of Kerala 
between the P.S.P. and the Muslim 
League, they could not tolerate our 
friendship which we willingly extended 
when they were on a living volcano in 
Orissa. My hon. friend, Shri Biswanath 
Das, gave from his party point of view a 
plausible explanation for the mess that 
the Congress Party made in Orissa. In 
view of his statement in this House and 
his own record of ^ork in the past, I be-
lieve that the Congress heirarchy would 
give due consideration to his legitimate 
claims for the Chief Ministership. 

Sir, it is indeed tragic that while 
presenting the Budget for Orissa for the 
year 1961-62, the hon. Union Finance 
Minister has talked in contradiction. In 
the last paragraph of his speech he has 
observed that Nature has endowed the 
State with rich mineral and forest 
resources offering great potential for 
development. Sir, at the same time, he 
has chosen t0 reduce the provision for 
State outlay during the first year of the 
Third Five Year Plan from Rs. 27.2 
crores to Rs. 25'1 crores. For this act of 
his, Sir, the hon. Finance Minister has 
sought the protection of advice tendered 
by the Planning Commission suggesting 
that keeping in view their administrative 
and technical capacity and the resources 
available, provision for the first year may 
be limited to about 14 to 15 per cent. of 
the total outlay which has been placed at 
Rs. 160 crores. In a State where rich 
mineral and forest resources exist and 
where the per capita income of the 
people is much lower than the per capita 
income for the country, static and 
conservative think- 

ing i ertainly gives no impression of realii 
m. In the words of the Finance Minii ter, 
the Planning Commission had offered an 
advice and did not issue a mandate. The 
assessment oi the £ dministrative and 
technical capacity vas the main factor and 
for that I an: sure that the State 
authorities havg to be regarded as more 
competent for sound judgement. Tribal 
peop e and backward classes constitute 
67 per cent, population of the Stati and as 
such it is most essential that the highest 
rate of economic de-velo tment is 
encouraged among such peofle, so that 
they are also in a posl ion to come out of 
their classic pov« rty and proverbial 
miseries. Under these circumstances, I do 
hope that wiser counsel will prevail with 
our Finance Minister. If he cannot enhi 
nee the provision for the Plan outl ly, he 
shall at least, in fairness to the people of 
Orissa, restore the cut of I s. 2-1 crores. 

A lother item that deserves the full atte 
vtion of hon. Members is the can-cell 
ition of the provision of Rs. 1 97 croi es, 
which the former State Finance Mirister, 
Shri R. N. Singh Deo, had mac e on the 
basis of recommendations mac e by the 
Orissa Pay Committee. Prii es have risen 
by twenty per cent, dur ng the period of 
the Second Five Yejr Plan, while the 
emoluments of the State employees have 
remained mo: e or less stationary. The 
pay sea es in Orissa are already very low. 
The revenue inspectors and amins, for st 
guards and rangers and fores-ten are paid 
ridiculously low salaries. A >olice 
constable gets nearly Rs. 33 pei month. 
School teachers are also ser 'ed in the 
same measure. Police offl :ers, forest 
officers and revenue offl ;ers, who have 
to put in strenuous wo -k, are rather paid 
paltry sums wh ch are hardly sufficient 
for them to make their both ends meet. 
Like-wi: e, the teachers, who are 
procla;m-ed as builders of the nation, are 
be-in{ paid less than Class IV servants in 
the Central Government, including, foi 
instance, the chaprasis and ch iwkidars in 
the Dandakaranya area. This is indeed   a    
very    unfortunate 
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offer of the Finance Minister that it is 
only after full examination of the 
recommendations oi the Pay Committee 
that he would approach the House with 
Supplementary Demands does not make 
any commendable statement of intentions. 
Such delay tactics are bound to demo-
ralise the executive and will possibly 
have an adverse effect on the efficiency 
of administration. It does not need to be 
emphasised that justice delayed is justice 
denied. An ad hoc provision in the 
Budget, at this stage, wiH certainly assure 
the State employees regarding the 
fulfilment of their legitimate hopes. 
Adjustments, if neeessary, could always 
be made during   the   course of the year. 

Sir, I have no intentton of taking much 
time of the House. The allotments 
regarding agriculture, education and 
public health are rather low, but 
obviously a short-lived coalition of 21 
months could not possibly rectify the 
effects of lapses and misdoings of the 
Congress Government in Orissa during 
the earlier period of about eleven years' 
rule, when according to a statement given 
by the hon. Dr. Harekrushna Mahtab to 
the Amrita Bazar Patrika, the Congress 
Legislature Party was engaged in 
purchasing horses from various 
opposition groups. It is supported by a 
speech . . . 

DR. R. B. GOUR: Only horses and not 
the riders? 

SHRI ABHIMANYU RATH: ... in the 
other House on the 8th March by Shri H. 
N. Mukerjee. He quotes here . . . 

DR. R. B. GOUR: He wants to know 
why were the horses purchased. 

MR. DEPUTY CHAIRMAN: We are 
not concerned with that. 

SHRI ABHIMANYU RATH: Sir, the 
statement is relevant. 

MR. DEPUTY CHAIRMAN: You 
should not refer to what happens in the 
other House 

SHRI ABHIMANYU RATH: No, Sir, it 
is a statement t . . 

SHRI BHUPESH GUPTA: You can 
refer to my speech. I also mentioned it in 
this House. 

(Interruptions). 
MR. DEPUTY CHAIRMAN: Order, 

order, 

SHRI ABHIMANYU RATH: It is a 
statement . . 

MR. DEPUTY CHAIRMAN: It will 
not be relevant. 

SHRI ABHIMANYU RATH: It is a 
statement given by the then Chief 
Minister. 

MR. DEPUTY CHAIRMAN: You may 
quote the Chief Minister, but not the hon. 
Member. 

SHRI ABHIMANYU RATH: A part of 
that is quoted here. 

MR. DEPUTY CHAIRMAN: Who 
quoted it? You cannot read from the 
quotation. 

SHRI ABHIMANYU RATH: Dr. 
Harekrushna Mahtab says in this article, 
which he contributes to our papers, that 
three principles emerge out of our 
experience: — 

"The first is that a party in minority 
should not form the Government on the 
off-chance of securing some recruits 
later on.'' 

These are his own words.    Then    he says: 
— 

"Secondly, in no circumstances 
should any attempt be made to wean 
away members from other parties who 
have been elected on a different and 
distinct manifesto." 

It clearly shows what sort of a 
Government was there during the eleven-
year period of Congress rule. The    
Ganatantra    Parishad,      as    a 
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coalescing party, gave the most unstinted co-
operation to Dr. Hare-krushna Mahtab, which 
he acknowledged at the luncheon party given 
by .the Governor of Orissa on the 24th 
February, 1961.    This also I have ... 

MR. DEPUTY CHAIRMAN: It is not 
necessary, You have stated that fact-Please go 
on. 

SHRI ABHIMANYU RATH: The cuttings 
are here. With your permission, in a brief 
speech the Governor remarked that after the 
formation of the Coalition Government 
considerable progress in the execution of the 
various development plans had been made. 
The Governor advised the Secretaries and top 
officials to keep up the tempo of progress. The 
Chief Minister, Dr. Harekrushna Mahtab, 
thanked all for the unstinted co-operation that 
his Ministry had received during its 21 months 
in office. These were the remarks made by 
two outstanding figures of Orissa State 

DR. R. B. GOUR: What is 'unstained' co-
operation? 

SHRI A D. MANI: He said 'unstinted*. 

SHRI ABHIMANYU RATH: You always 
give colour to everything. 

PROF. M. B. LAL: Jaundiced eyes. 

SHRI ABHIMANYU RATH: The anti-
coalition group within the local Congress 
leadership, whose spokesmen have had the 
reputation of regarding public money as an 
object of booty, could not possibly tolerate a 
relatively more stable and honest 
administration, so much so that for their 
selfish ends, even a stalwart like Dr. 
Harekrushna Mahtab was put to a lot of 
embarrassment. The Congress Party too seem 
to have ignored the interests of the people and 
just for their party interest found it necessary 
to dissolve the coalition and now possibly to 
justify the pretension that the Congress 
believes in democracy, the State Budget has 
been brought before   the 

House after putting hon. Members to a lot of 
inconvenience. Hurried preparations are also 
being made for midterm elections in Orissa in 
the name of democracy and yet in actual fact 
to mobilise all resources for keeping the 
disintegrating and dehumanised Congress 
leadership in Orissa in power. I do hope that 
the people of Orissa will not be hoodwinked 
into wrong beliefs and they will surely read 
the failure of the Congress sympathies in the 
modifications of the Budget proposals by the 
hon   Finance Minister. 

I hope there is still time for the hon. Finance 
Minister to give second thoughts to his 
proposals. That apart, I think, it is not 
necessary to vote the Budget for the entire 
year, because the results of the mid-term 
elections will be available within the next 
three months. I hope and pray that this aspect 
of the Orissa Budget will also adequately 
exercise the minds of hon. Members. 

Thank you, Sir. 

SHAH MOHAMAD UMAIR (Bihar): Mr. 
Deputy Chairman, I do not know what to 
speak on this subject now. I am glad that my 
friends on this side and the other side have 
already spoken on the points which I have got 
in my mind to present before you and this 
House. However, I shall say a few words. 

I feel that this Budget is the outcome of the 
President's Rule, is the result of the President's 
Rule in Orissa. If the President's Rule could 
have been avoided, lots of troubles, lots of 
difficulties, lots of worries could have been 
got rid of. The Coalition Ministry also has 
gone out. Manj things have been said about 
the Coalition Ministry, for and against the 
Caolition Ministry. But what is sauce for the 
gander is sauce for the goose. If the Coalition 
Ministry in Kerala is still going on, if the 
coalition Ministry in Orissa also worked for 
22 months successfully and very ably, what 
was    the '""tification   for 
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Ministry in Orissa to go? At least on that 
side of the House my friend, Mr. Bhupesh 
Gupta, is beating his drum and he is very 
happy that the Coalition Ministry has 
gone and the President's Rule has come. 
We are democrats. We feel that whatever 
may be the ills, whatever may be the 
party, the democratic method and the 
democratic principle should not be 
trampled upon. We should proceed 
according to the democratic procedure. 
My friend, Mr. Bhupesh Gupta, beats his 
drum and says that the Coalition Ministry 
has gone. I do not know what advantage 
he will have by seeing that the Coalition 
Ministry is off. At the same time I 
personally feel that the Ganatantra 
Parishad was willing along with the 
Congress to form a Coalition Ministry in 
Orissa, and at least the working has 
shown that there was no grjevance against 
the Ganatantra Par.shad or on the part af 
the Congress group. The 
Ganatantra.Parishad at least carried on 
anyhow with the Coalition Ministry and 
they did it so much so that there was no 
allegation, there was no grievance against 
the Ministry. If that is the case, then I say 
that we could have managed to go on w.th 
that coalition even for three months more 
and avoided all these troubles we are 
facing today in calling a special session of 
this House and incurring expenditure on 
it. Then there are the mid-term elections 
and other elections for the parliamentary 
seats in Orissa. All these things are there. 
I say, think over the matter coolly, not in 
this way. There is no harm in it. Think 
over the matter coolly. If things could 
have been carried on as they were for a 
few months more till the time of the 
general elections, lots of troubles and 
worries for the Central Government, for 
the country and for the people of Orissa 
could have been saved, could have been 
removed. 

My fr'end, Shri Bhupesh Gupta, sMd 
>n his speech that the Ganatantra 
Parishad was trying to absorb    the 

Congress. I say that there is no power on 
earth which can absorb the Congress. 
Your Communist Party which beats its 
drum throughout the international world 
could not do it and you are talking of the 
Ganatantra Parishad doing it. 

SHRI BHUPESH GUPTA: The hon. 
Member did not understand me .   .  . 

SHAH MOHAMAD UMAIR: Logically 
it follows that the Ganatantra Parishad 
was trying to absorb the Congress. 

DR. R. B. GOUR: But it got you in the 
trap all right. 

SHAH MOHAMAD UMAIR: But some 
Congressmen may fall ia the trap. But the 
Congress organisation is such a mighty 
organisation that it can absorb any 
organisation under this heaven, in this 
land, throughout the length and breadth 
of India. Before independence the 
tricolour flag was confined only to India. 
But now the tricolour flag is flying all 
over the world, in all countries, in all 
Embassies. Therefore, if is unthinkable 
that any Party can absorb the- Congress 
and the Congressmen. 

DR. R. B. GOUR: Is the tricolour flag, 
flying over the Embassies, Congress 
Flag? 

SHAH MOHAMAD UMAIR: It is 
because of that tricolour flag that the 
"embassies are there. 

SHRI AKBAR ALI KHAN; He was a 
Congressman some time back. 

SHRI BHUPESH GUPTA: He makes 
an unreasonable claim. The tricolour flag 
which we all share he should not claim 
exclusively 

SHAH MOHAMAD UMAIR: That 
cannot be converted to the red flag. My 
point is that we did not fight shy of 
forming an alliance and having an 
alliance with the Muslim League, with 
the reactionary elements, with the 
Christian    Mission    and    with    other 
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Communal elements in Keraia where the 
Coalition Ministry is still going on. Of 
course we could have managed to go on 
with the Coalition Ministry in Orissa 
also. I say that some of our responsible 
persons have got a soft corner for such 
communal organisations and communal 
elements. It is not confined to Kerala 
only but it is now spreading all over, in 
Bihar, in Orissa and other places. When 
we have got the opportunity even to 
recognise some communal individuals, 
we recognise them, we put them in office, 
we put them in power, we do so over the 
heads of those persons of the party or the 
group which is called nationalist, which 
is called congressite. Now it is clear that 
Orissa has got a very narrow majority of 
one or two in the Congress Party. 
Therefore, it had to make an alliance or 
coalition with some other Parties, and as 
such they had to make an alliance with 
the Ganatantra Parishad. Now leave the 
Congress Party. Of course if my 
Communist friends had agreed, it was not 
very difficult for the Ganatantra Parishad 
and other parties to have formed an 
alliance with them and formed the 
Government. I do not say Congress 
Government but any democratic and 
constitutional Government was possible 
to be formed in Orissa if only the other 
parties would have been equally willing 
to do so, leaving the Congress aside. But 
this was not the case. Under such 
circumstances I feel that the Government 
was compelled by the situation in Orissa 
to impose President's Rule. The Presi-
dent's Rule is there. 

This mid-term elections have got so 
many factors underlying them till the 
general election comes. I am afraid as to 
what will happen to those poor M.Ps. 
When they will have to fight the 
parliamentary seats. All these worries 
and troubles are there. But for this reason 
we could not shirk our responsibility for 
democratic duties. Therefore, the 
Government performed its democratic 
duties, and there is no doubt about it. At 
the same time the Finance Minister is to 
be congratulated for bringing forward 
this Budget   of 

Orissa which was prepared hy the 
previous Government of Orissa, I mean 
the Coalition Government. The Central 
Government and the Finance Minister 
wanted to reduce the deficit of Rs. IOi 
crores to Rs. 44 crores. It is a great credit 
to the Finance Minister and the Finance 
Ministry, there is no doubt about it. But 
may I ask one thing of the Finance 
Minister: When we are hurrying to go to 
the poll, when the Government is also 
trying its best to re-establish a democratic 
Government in Orissa as soon as 
possible, within a few months' time, in 
June or July, why was this Budget also 
not prepared only for six months' time? 
And the remaining period could have 
been left to the coming Government to 
prepare their own Budget. It was possible. 
He could have done it. It is not a very 
great thing. The coming Government in 
Orissa may also recast this Budget later 
on when the Government comes to power. 
The position is that since now so many 
items have been suggested and sanctioned 
by Parliament and so many factors in the 
Budget have already been confirmed, of 
course there will be some complication 
and confusion for the coming Gov-
ernment, and they may have to do and 
undo many items and many things. But, 
on the other hand, if this Budget would 
have been confined only to six months, it 
would have been easy for the coming 
Government to prepare their own Budget 
f°r the remaining period. However, Sir, I 
congratulate the Finance Ministry to this 
extent that they have chosen to reduce the 
burden of the Orissa State by reducing to 
some extent the magnitude of their 
deficit, and it is a great thing. It is a great 
achievement which the Finance Ministry 
has to its credit and I congratulate the 
Finance Ministry for this achievement 
once more. I should like to say, Sir, that 
the Finance Ministry at least should have 
taken one thing into consideration. 
Orissa, like Bihar, is a poor State .   .   . 

DR. B. GOPALA REDDI: Bihar like 
Orissa? 

SHAH MOHAMAD UMAIR: Yes, yes 
The fact cannot be altered. 
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DR. R. B. GOUR: Bihar is poor because 

Seraikella and Kharswan have gone with the 
Rajas and Maharajas. 

SHAH MOHAMAD UMAIR: But they are 
very few, those persons whom, you have 
called Rajas and Maharajas —mind you—
who are secretly behind you but whom, 
apparently, you resent. 

Sir, at least this much I should say that 
educationally Orissa is backward; 
economically it is poar. In the matter of 
education there I see that a drastic cut of Rs. 
92 lakhs or Rs. 96 lakhs has been made in the 
Budget, and if this Rs. 92 lakhs or Rs. 96 
lakhs could have been retained, that would 
have been a sort of grace, in the matter of 
education of the Orissa people. I think it 
should have been done, and that cut in 
education at least should not have been made. 

You say 'prohibition'. My friend Mr. Das 
has dealt very elaborately with the prohibition 
matter, but I say that it is not a question of the 
Orissa Government. It is not a question of one 
particular State. I say that the policy of 
prohibition should be uniform; it should be on 
an all-India basis, and the different States 
should take up this prohibition policy on an 
all-State basis, not on district basis or taluka 
basis. The fun of the situation, as my friend 
Mr. Das explained, is that the excise revenue 
has risen from Rs. 1,08,00,000 to Rs. 
2,45,00,000. This goes to show that we are not 
at all serious about prohibition, and this sort of 
revenue is going up. I would urge upon the 
Finance Ministry to show pity to this little 
State of Orissa, to the good people of Orissa, 
so that they may not be given this sort of long 
rope, that for the sake of revenues the people 
should go to all sorts of temperance, and the 
revenues should be increasing from, say, Rs. 1 
crore to Rs. Z\ crores. In this direction things 
should be checked. A clear oolicy of temper-
ance and a clear policy of prohibition should 
be laid down by the Centre and it should be 
imposed on all the States that prohibition    
work  should 

successfully be done everywhere, in all the 
States simultaneously. 

With all these words, Sr, T congratulate the 
Finance Ministry and support this Budget. 

PROF. M. B. LAL: Sir, to begin with I wish 
to invite the attention of this Hciuse to a news 
item which appeared in the Eastern Times of 
Cuttack. It emanates from its staff reporter 
dated, Cuttack, March 23. It runs as follows: 

"Mid-term Elections to Orissa will be 
held in early June according to a reported 
decision of the Government of India. Mr. 
Biren Mitra, former President of the Pro-
vincial Congress Committee and prominent 
supporter of Mr. Bijoy-ananda Patna k's 
group in the State Congress, giving this 
information, said that he had received a 
telephonic message from New Delhi to this 
effect." 

To this House as well as to the Lok Sabha the 
news concerning mid-term elections was 
given by the Home Minister on March 24, 
while the newspapers through respons ble 
Congress Members got this news on the 23rd 
of March. 

SHRI BHUPESH GUPTA: This House got 
this on the 27th March. 

PROF. M. B. LAL: It is true that this House 
was not in session and it is only on the 27th 
March that we met. Well, this House was not 
meeting but the Lok Sabha was in session, 
and the information could have been commu-
nicated to the Lok Sabha before it was dished 
out to prominent Congressmen. Sir, this is a 
breach of privilege of the House, and this 
gives an impression to the people, to the 
Members  of the  Opposit:on  Parties .   .    . 

SHRI AKBAR ALI KHAN: On a point of 
order. Can we discuss a breach of the 
privilege of the other House in th;s House? 

PROF. M. B. LAL: It is a breach of the 
privilege of    Parliament; it is a 
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dishcnour to Parliament. I wish to maintain 
this. Sir, I know last time the Prime Minister 
communicated the news to the Congress 
Parliamentary Party that certain Indian troops 
were being sent to the Congo, but this news 
was not communicated to Parliament —
neither to this House nor to the Lok Sabha. I 
feel, Sir, this is an insult to this Parliament. It 
is a breach of discipline; I should say it is a 
breach   cf  parliamentary  discipline. 

SHRI BHUPESH GUPTA:  Privilege. 

PROF. M. B. LAL: Of course it is a 
privilege; it is something more than that. If 
really you wish to run democracy, you must 
behave democratically, you must at least 
submit to the supremacy of Parliament. The 
Union Government has no option but to 
regard the Indian Parliament as the supreme 
authority. The Union Government is 
respcnsible here. 

SHRI BHUPESH GUPTA: May I submit 
only one point? 

MR. DEPUTY CHAIRMAN: Order, order. 
SHRI BHUPESH GUPTA: He has yielded, 

Sir. I make a suggestion. This point nobody 
has brought to the notice of the House. I 
would make a suggestion to you—in view of 
what has been said by the hon. Member 
quoting a newspaper—that this thing be 
separated, and we wjuld like to have even a 
half-hour discussion on this—some such 
thing—not the usual reply—to decide what 
steps should'be taken. There should be proper 
en-qu'ry into how it came about. 

MR. DEPUTY CHAIRMAN: It is for you 
to decide.   Order, order. 

PROF. M. B. LAL: I feel that Mr. Bhupesh  
Gupta's  suggestion   .   .    . 

SHRI JOSEPH MATHEN (Kerala): I want 
to know why he is advocating their cause. 

PROF. M. B. LAL: I feel that Mr. Bhupesh 
Gupta's suggestion deserves careful 
consideration hy the Chair and by the House. 

SHRI GANGA SHARAN SINHA (Bihar): 
Sir, I think it is an important matter and it 
must be investigated why in this matter this 
House was not informed, nor the Lok Sabha 
was informed, 'and how this gentleman, the 
leader of the Congress Party there, got this 
information. 
MR. DEPUTY CHAIRMAN: It is for you to 
raise any moticn of privilege (Interruption) 

MR. DEPUTY CHAIRMAN: Order, order. 
SHRI GANGA SHARAN SINHA: After all 

you are the custodian of the r'ghts of the 
House and we bring it to your notice; we 
draw your attention to it. 

MR. DEPUTY CHAIRMAN: Anyhow this 
House was not in session and we are not 
concerned. 

(Interruption) 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI GANGA SHARAN SINHA: We got 
the information on the 27th March. And how 
did that gentleman get the information on the 
23rd? 

SHRI BHUPESH GUPTA: And how? 

SHRI GANGA SHARAN SINHA: I submit 
this is a serious matter. It should not be 
brushed aside. 

MR. DEPUTY CHAIRMAN: I think the 
Members of the other House can take proper 
care of themselves. Let us go on with cur 
business. 

SHRI BHUPESH GUPTA: It is no* a 
question that way. It is for you to give a 
ruling. 

MR. DEPUTY CHAIRMAN: There is no 
point on which I can give a ruling. 

SHRI BHUPESH GUPTA: You consider 
this thing. 

MR. DEPUTY CHAIRMAN: We are not 
concerned with ihe privileges of the other 
House. 
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SHRI BHUPESH GUPTA: Now it has come 

to our knowledge and therefore we subm't 
here that it is a question  of  the privilege  of    
the  House 

(Interruption) 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI BHUPESH GUPTA: I do not wish 
that you say anything now. The other House 
can look after themselves. That is all right. 
Here summons we get on a particular day, and 
even before we got the summons a certain 
other person had come to know of it, and he is 
an impatrant person', and it was published !n 
the press. Therefore, the summoning authority 
must have made it known to that person 
before it was communicated either to you, Sir, 
to this House or to the other House. We are 
concerned about i'.. We would not like a 
newsnaper to say that somebody has ^aid that 
the House is going to be called on such and 
such date. It is defamation of the President. 

MR. DEPUTY CHAIRMAN: Order, order. 
Prof. Mukat Behari Lal; please go on. 

PROF. M. B. LAL: I wish to submit that if 
we wish to run democracy, we must run it 
properly and the Government is expected to 
follow proper democratic principles and 
proper democratic traditions. If the present 
Government fails to do so, it will be setting 
bad precedents for future. S;r, I wish to submit 
that by all means have elections, if you wish 
to have theml in the first week of June, but 
have them in a manner that all political parties 
may feel that elections would be held fairly, 
impartially and in the interest of democracy. I 
was surprised when Mr. Lal Bahadur quoted 
from Jennings' book in proof that the majority 
party   .   .   . 

SHRI BHUPESH GUPTA: He did not read 
the whole book. 

PROF. M. B. LAL: ... can hold elections just 
to suit its convenience. If he had carefully 
read the book, he might have noted that Mr. 
Jennings did not approve 0f that particular 
step. He simply stated a fact. If he had read 
Mr. Eden's statement and Mr. MacMillan's 
statements, he might have found that neither 
Mr. Eden nor Mr. MacMillian tried to justify 
the early dissolution of the House of 
Commons on the ground that it was a 
privilege of the ruling party ta do so. But 
when our distinguished Home Minister quotes 
from Mr. Jennings' book, he gives an 
impression—at least he has given me that 
impression—that he recognises this as a 
fundamental Constitutional right of the 
majority party, and he feels that on this 
occasion also he is justified to utilise this 
Constitutional right in the interest of his own 
party and, therefore, if the Opposition says 
that these mid-term elections are being 
suggested    .    .    . 

SHRI TIKARAM PALIWAL (Rajasthan): I 
do not think the Home Minister said all that. 
He only said that according to the 
Constitution it was required that the elect'on 
should be held at the earliest. 

MR. DEPUTY CHAIRMAN: You may 
leave it to the Home Minister. 

PROF. M. B. LAL: I am only saying that if 
you read the speech of Mr. Lal Bahadur!, you 
will get an impression—I get that 
impression—that he regards it as a 
Constitutional right, and he feels that the great 
Constitu-t'onal authority like Jennings 
upholds it as the Constitutional right of the 
ruling party. 

MR. DEPUTY CHAIRMAN: You should 
not be carried away by impressions.   You 
should be guided by what 
the Minister actually said. 

PROF. M. B. LAL: In democracy we canned 
help having impressions. 

MR. DEPUTY CHAIRMAN: You should 
be carried only by what he said, not by your 
impression. 
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SHRI BHUPESH GUPTA: It is very clear. 

PROF. M. B. LAL: Well, that is my 
impression. 

MR. DEPUTY CHAIRMAN: You should 
be guided only by what he said. 

PROF. M. B. LAL: That is my conclusion of 
what he said. 

SHRI MAHESH SARAN (Bihar): Will you 
kindly quote what he said? 

PROF. M. B. LAL: The quotat;on can  be 
had.   He said in    this House 

MR. DEPUTY CHAIRMAN: That may be 
your opinion. 

PROF. M. B. LAL: I wish further to point 
out that I welcome a discussion on the Budget 
in this House. 

SHRI BHUPESH GUPTA: We have to read 
that book. 

PROF. M. B. LAL: ... I welcome it not because 
I am happy over the dissolu'ion of the Orissa 
Ministry and the Or ssa Legislature, but 
because I feel that in the absence of the State 
Ministry and the State Legislature the state of 
affairs of Orissa is to be dealt with by the 
Central Government in accordance with the 
well-defined and well-recognised democratic 
principles and democratic traditions. Budget 
consequently must be d'scussed by 
Parliament, passed by the Lok Sabha, The 
Appropriation must be sanctioned by both the 
Houses of Parliament. Not a single pie is to be 
spent out of the Consolidated Fund without 
the sanctirn of Parliament. Sir, it is to be 
regretted that the Central Goovemmen' took 
more than a decade to realise this fundamental 
truth. Even as late as March, 1961 there were 
heated discussions in the Government whether 
Appropriation from the Consol;dated Fund 
could or could not be sanctioned by OT 
through an ordinance. I am rather surprised at 
this attitude. I am, however, glad that 
ultimately wisdom dawned on the 16 RSD—
3. 

Government. They realised the fundamental 
truth and placed the Budget and the 
Appropriation Bill for our consideration. 

I, however, feel that th;s realisation is also 
only a partial one because just today a Bill 
regarding delegati:m of powers is introduced. 
When we were discussing the President's 
Proclamation, it was said that even when the 
Orissa Ministry was abolished, democracy 
stood because We were elected by the people 
and we were respons:-ble to the people. But 
today you wish us to hand over all legislative 
powers with respect to Orissa affairs ti the 
President, who may under the Constitution 
hand over all those powers to the Governor to 
whom th? executive powers have also been 
delegated. Nay, it says that it may be handed 
over to any authority the President may deem 
fit. That is, the power of legislation vested 'n 
Parliament by virtue of that President's 
Proclamation, can be handed over even to a 
District Magistrate and a Superintendent of 
Police. I do not feel that such a grave 
emergency exists in the country when Parlia-
ment should divest all its legislative power to 
the Governor, to the District Magistarte or 
even to a Superintendent of Police. So, I wish 
to submit that the Government will desist 
from exercising extraordinary emergency 
powers delegated to them under the 
Constiution to deal with the problem of 
Orissa. 

MR. DEPUTY CHAIRMAN: The thing is 
coming up tomorrow, Prof. Lal. 

PROF. M. B. LAL: Quite right. The 
Government, I wish to say, should 
realise that the ordinance-making 
power is not an alternative power of 
legislation. It is a power which is 
to be exercised in grave emergency 
when unforeseen circumstances com 
pel the executive to take necessary 
action in the vital interest of the 
nation. ^ 

I wish to submit. Sir, that in the 
Czechoslovakian     Constitution passed 
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President Mas-saryk and Dr. Benes after the 
first World war, there was a clause that when 
such emergency laws were to be passed, they 
were to be submitted before a Standing 
Committee of the Legislature for scrutiny. I 
wish to point out, Sir. that we should also 
adopt some such procedure. If we need an 
ordinance to be passed, an emergency 
legislation to be passed it is better to call 
Parliament. If Parliament cannot be called, 
have a Standing Committee composed of the 
representatives of the various political parties. 

MR. DEPUTY CHAIRMAN: Obviously, 
you have not read the Bill. It is coming up 
tomorrow. 

PROF. M. B. LAL: I am talking about the 
ordinance-making powers which the 
Government is going to use. 

MR. DEPUTY CHAIRMAN: It has 
nothing to do with the Budget. 

PEOF. M. B. LAL: But I think the Budget is 
before us due to that. When I am speaking 
against the Ordinance, I am rather 
congratulating the Law Minister for his 
wisdom which enabled us to have a 
discussion on this particular Budget. 3 P.M. 

Anyhow, I am coming to the Budget itself. 
I wish to point out that Orissa is a land of 
contrasts. It is rich in forests and minerals and 
I would say that it is rich potentially in man-
power also. I had the occasion to have a 
number of students from Orissa and I have a 
memory of their good work, their devotion to 
studies as well as their intelligence and I can 
testify that the youths of Orissa are in no way 
less intelligent than the youths of any other 
part of this country and therefore, if to-day 
Orissa is backward, it is due to the fact that 
there is no proper co-ordination of resources 
and man-power. T do admit that certain 
progress has been made by Orissa during 
these years and yet I feel that there is not the 
proper integration of the man-power 
programme and the production  projects.     I 
feel  that  the 

progress is rather slow, so slow that Orissa is 
not keeping pace even with the progress 
which is being made by other States in India 
and it seems to me that relatively the per 
capita income of Orissa is lower to-day as 
compared to the national per capita income. 

"A programme of settling Adivasis on 
land is initiated and 151 colonies are 
expected to be established by the end of the 
current year." 

"A        programme of     settling 
Adivasis      on    land is     initiated 
and   151   colonies  are expected to 
be established by  the end of the 
current year." 

In the speech it is not said as to what was 
done for the Adivasis in the previous years. 
Are we awakened to our responsibilities to the 
Adivasis after more than 10 years of indepen-
dence? Annasaheb Sahasrabuddhe, in one of 
his reports on Gramdhan in the village of 
Koraput says that the promotion of forest 
industries does not form part of the scheme of 
the All-India Khadi and Village Industries 
Board. The All India Khadi and Village 
Industries Board recognises certain village 
industries which are not suited for Adivasis 
living in the forests. In that report he has 
recommended that forest industries should 
also be included. The report was published a 
year ago I would like to know from the 
Finance Minister whether any attention has 
been paid to the recommendation of such a 
distinguished Indian citizen as Annasaheb 
whose integrity, sincerity and devotion to the 
cause of the poor cannot be doubted by 
anybody in this House. 

I would point out that the question of 
distribution and rehabilitation of Harijans—of 
landless agricultural workers—has not also . 
been paid proper attention. The land reforms 
remained in abeyance for a long time. 
Ultimately the Coalition Government passed a 
Tenancy Law and under that the ceiling was 
fixed at 25 standard acres. A standard acre is 
mu"h more 
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than an ordinary acre. It transgresses the 
limitation laid down by the planning 
Commission and also laid down by the 
Nagpur Resolution of the Congress and the 
surplus land under the law is not to be 
surrendered to the Government for proper 
distribution. The surplus land is to be sold by 
the old landlords- at the market price to 
persons of certain categories which are 
determined by 'aw and I have reason to believe 
that we might have done something for the 
education and welfare of the agricultural 
workers. Their condition to-day is much worse 
than what it was a few years before. I must 
invite the attention of the House to one 
important problem, namely, the flood problem 
to which our distinguished friend, Shri 
Biswanath Das, also invited attention. We had 
the floods. The flood of 1960 was a 
devastating one. It damaged 5,400 square 
miles of land. It affected 11 per cent, of the 
cultivable land of Orissa The development 
work, according to the Finance Minister, had 
to be stopped in that area. There was a 
stupendous loss Some calculated the loss to be 
somewhere between Rs. 50 crores and Rs. 
IOO crores. Anyhow, according to the Finance 
Minister's report, Rs. 5 crores relief measures 
had to be taken. In 1957 a high level flood 
Committee was appointed, perhaps b^ the 
Union Government, for the whole' eountry. I 
do not know what positive action has been 
taken by the Government on that 
recommendation. I am told that there is a 
positive recommendation of that Committee 
with regard to the flood problem in Orissa but 
we have not paid any attention to it. 

I wish to invite the attention of the House to 
defective planning. It is poipted out that there 
is a canal system in the Hirakud scheme. Con-
siderable money has bren spent on the 
construction of canals and yet, for want of 
foreign exchange, certain tfrnffs have not 
been done and so the monev cannot be 
utilised. Tn the snme way there is the 
Muchkund scheme. 

(Time Bell rings.) 

From all these, I wish to point out that we 
have wasted our foreign exchange in the first 
two years of the Second Plan in g'ving 
unlimited licences for importing consumer 
goods, luxury goods. We did not preserve 
those exchanges for the accomplishment of 
schemes so necessary for the welfare and 
development of the common man. 

SHRI NAFISUL HASAN (Uttar Pradesh) : 
Mr. Deputy Chairma.-:, Sir, 1 congratulate the 
Government for recognising the supremacy of 
the Par. Jiament and for bringing forward this 
Budget for our consideration. Although the 
power to pass the Appropriation Bill by 
Ordinance in the circumstances es exist today 
cannot be considered illegal, there is no doubt 
that the propriety of such action could be 
questioned, and in spite of the fact that there 
was the precedent of 1956, the Government 
do deserve congratulations for taking up this 
new step. I wish the decision had been taken 
four or five days earlier so thet the avoidable 
expense and the inconvenience caused to 
some of the Members here could have been 
saved. We are discussing the Budget at a stage 
when the demands, I should say, have been 
voted by the Lok Sabha, and even the 
Appropriation Bill has been passed by that 
House. 

DR. B. GOPALA REDDI: That is only a 
Vote on Account. 

SHRI NAFISUL HASAN: Vote on Account 
and Appropriation Bill in that connection. As 
far as voting is concerned, we have to give 
our votes on the Appropriation Bill. 
Normally, when a general discussion is held 
both here and in the Lok Sabha, of course, we 
have no power to vote on the demands but. 
within the limited scope, it is open to us to 
make certain suggestions to Government, and 
theoretically at leas*, it ;s open to Gov-
ernment to make certain alternations in their 
proposals. Now, we have only to give our 
votes on the Appropriation Bill, and in 
considering the Apprdpria-tion Bill, pur scope 
is very much limit- 
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114(2), which says "that no amendment shall 
be proposed to any such Bill in either House 
of Parliament which will have the effect of 
varying the amount or altering the destination 
of any grants so made" so that it is not open 
to us to ssy that more emphasis should be laid 
on this or that grant. 

SHRI MAHESWAR NAIK: But the 
Appropriation Bill  is  there. 

SHRI NAFISUL HASAN: I know that the 
Appropriation Bill is there,. but it is not open to 
Js to say that instead of a certain sum being 
spent on this project, that sum or a portion of it 
may be spent on that project. It is not open to 
us to make that suggestion, and since the 
Appropriation Bill has been passed before we 
are able to discuss it here, we cannot really be 
effective in our suggestions even if the 
Government is inclined to agree with us. That 
is the difficulty. 

MR. DEPUTY CHAIRMAN: That ls only 
a Vote on Account. The Ludget will have to 
be passed again, and I think a separate 
Appropriation Bill will be placed before both 
the Houses. 

SHRI NAFISUL HASAN: There is one 
point in connection with this Vote on 
Account. 

MR. DEPUTY CHAIRMAN: We are now 
on the Orissa Budget. The Vote on Account 
Bill will come tomorrow. 

DR. B. GOPALA REDDI: It was passed by 
the Lok Sabha yesterday. 

SHRI NAFISUL HASAN: It has been 
passed by the Lok Sabha. 

MR. DEPUTY CHAIRMAN: We will 
discuss it tomorrow. 

SHRI NAFISUL HASAN: I know that we 
will be discussing it tomorrow, but I was just 
referring to (he disadvantage in which we are 
placed that even if we make certain sug-
gestions which are acceptable to the 

Government, they cannot be incorporated in 
the Appropriation Bill which has already been 
passed by the Lok Sabha. 

MR. DEPUTY CHAIRMAN: It is only a 
Vote on Account for a certain period. 

SHRI NAFISUL HASAN: Quite right. You 
are authorising appropriation. 

MR. DEPUTY CHAIRMAN: The main 
Appropriation Bill will come later on, after 
being passed L>y the Lok Sabha. We are now 
on general discussion of the Budget of Orissa. 

SHRI NAFISUL HASAN: There is yet 
another point. My hon. friend, Shri Bhupesh 
Gupta, and other leaders of the Opposition, 
both here and in the other House, raised 
strong objection to the mid-term election, 
which the Home Minister announced the 
other day here, to be held in early June. I was 
really surprised as to how really the 
Opposition could object to the election of a 
democratic House in Orissa and the formation 
of a Government in a democratic way. 

SHRI SHEEL BHADRA YAJEE (Bihar): 
They are afraid of their defeat. 

SHRI NAFISUL HASAN: I think by this 
objection they are paying the highest 
compliment to the Government here because 
they are prepared to prefer the present 
Government to rule over Orissa to a 
Government which is to be elected by the 
people of Orissa. 

I do not think we would have much time to 
discuss on the Appropriation Bill but I find 
that in the Budget, provision has been made 
'luthomu-.g the pending of one-sixth of the 
total amount of the Budget. This means, an 
expenditure for abou; two months has been 
provided for. According to the schedule, if 
elections are held in June, probably a Gove-
nment wiH be formed there towards the end 
of that month. 
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say. 

SHRI NAFISUL HASAN: Expenditure will 
have to be incurred, before the Government is 
formed, for three months, April, May and 
June. Is it the intention of the Government 
that there will be another Vote on Account? 

MR. DEPUTY CHAIRMAN: There will be 
an Appropriation Bill which will come here 
after being passed by the Lok Sabha. 

SHRI NAFISUL HASAN: Will the whole 
Budget be before us? 

MR. DEPUTY CHAIRMAN:  Yes. 

SHRI M. GOVINDA REDDY (Mysore): • 
The whole Budget will be before us. 

SHRI NAFISUL HASAN: Subsequently? 

MR. DEPUTY CHAIRMAN:  Yes. 

SHRI NAFISUL HASAN: A suggestion was 
made by one hon. Member here that it would 
have been better if we had passed the Budget 
for six months and left it to the elected 
Legislature to pass the Budget for the 
remaining six months. I am unable to find any 
provision according to which the Budget 
could be passed for less than a financial year. 
It will be open to the legislators there when 
they are elected to pass Supplementary 
Demands and they can amend the Budget by 
means of Supplementary Grants. 

Sir, I support the Budget. 

SHRI A. D. MANI (Madhya Pradesh): Mr. 
Deputy Chairman, in expressing approval of 
the proposals made in the Budget by my hon. 
friend, Dr. Gopala Reddi, I may say that it is a 
melancholy privilege which we are enjoying 
on this occasion namely on the occasion of 
the silver jubilee of the Orissa State. The 

Constitution has been suspended there, there 
is no Cabinet working and Members of 
Parliament have to approve of the Budget. 

My friend, Prof. Lal, referred to the fact 
that a newspaper in Orissa published the news 
about the mid-term elections much before the 
Members of this Chamber heard the news. It 
is an unfortunate fact that most of the 
important decisions are now taken at Jantar 
Mantar Road and later on are confirmed by 
the Government of India. If parliamentary 
institutions are to be developed properly, all 
these decisions must be made known first on 
the floor of Parliament. They should be 
ranked on the same order of secrecy as 
Budget secrets. And I am sure that 
Government would at least set up a healthy 
convention that where the fortunes and 
destinies of a State are concerned, where it is 
a question of making arrangements for the 
carrying on of the work of the State, the first 
announcement will be made in Parliament. I 
am not sure whether any issue of privilege 
arises in this matter but I think that it is only 
meet that we should bring to the notice of the 
Government that a large section of people feel 
that important decisions are taken at the party 
level and" party members have first the 
advantage of knowing what the decisions of 
the Government are going to be. 

Mr. Deputy Chairman, the Budget as has 
been presented, I know, is a thankless job for 
the Minister of Finance and that he himself 
has been forced to present a Budget which 
should have been presented in the Orissa 
Legislature by a duly elected Member of that 
Legislature functioning as Finance Minister. It 
is quite clear from the speeches made in the 
other House by the Minister of Finance that he 
himself has not applied his mind to the 
problems of Orissa. Answering one of the 
interruptions made on the floor of the House 
regarding the increase in police expenditure 
the Minister of Finance said,  'What is the use     
of    building 
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[Shri A. D. Manu] roads and schools if 
there is going Io be kidnapping on the 
roads?' I am sure that kidnapping is not a 
form of peculiar activity in Orissa. It 
only shows that even at the Central Gov-
ernment level, much thought has not 
been given to the preparation of the 
Budget. 

There are points of serious economic 
policy which arise from this Budget to 
which I may make a reference. On page 
6 of the Budget Speech, it has been 
stated: 

"The State's Third Plan outlay has 
been settled at Rs. 160 crores in 
consultation with the Planning 
Commission. The States were advised 
that keeping in view their 
administrative and technical capacity 
and the resources available to them, the 
provision for the first year of the Plan 
may be limited to about 14 to 15 per 
cent, of the total outlay for the five-
year period. The former State Govern-
ment  ..." 

And I may remind the House that the 
former State Government was also 
formed by the Congress party,— 

"... however, ' had planned for an 
outlay of Rs. 27-2 crores for the 
coming year which was considerably in 
excess of the target envisaged in the 
case of other States. It is also 
extremely unlikely that the State 
Government would be in a position to 
incur an expenditure of this order in the 
first year of the Plan when most of the 
schemes would still be in their 
formative stages." 

Sir, it is quite clear from this admission 
that in regard to planning the 
Government of India does not exercise 
effective powers of supervision. Here is a 
State which has taken upon itself the 
responsibility of spending Rs. 27-2 
crores. The Government of India thinks 
that with the administrative apparatus at 
its disposal and with the schemes in 
view, it will not 

be State  concerned 
to spend as much money.    How are we 
going to carry on the    affairs of this 
country when the States    frame their  
Budgets  for     unrealistic     purposes?     
This  is  a  matter  to     which 
considerable  thought has  got  to     be 
given and my hon. friend, Mr. Biswa-nath 
Das.  referred  as a     point that perhaps 
we may have to    revise our ideas about  
the    financial    relations between  the 
Centre    and the    States and   in  the   
current     year     when  a popular 
Government is going to    be in the saddle 
only in the    month of July,  it  may  be   
necessary     for  the Government   to   
undertake   legislation under article  249 
of the Constitution at least in respect of    
planning.   Let them  have  enough     of    
politics     in Orissa.    In  fact  there     is     
more  of politics   in   the   Budget  than   
finance. Let them have all     the    politics 
to themselves  but  as far  as  the  execu-
tion  of  the  Plans   is  concerned,  this 
House has  the power    of    initiating 
legislation  under  article 249 of     the 
Constitution  to  see that  certain  purposes 
which  the  Centre has  in view are  carried  
out.    And  I  would  suggest to the 
Finance Minister that if a need   arises   in   
respect   of  the   Plan, we  may  initiate     
legislation  in  this Chamber  because   it     
is     extremely unlikely when a new 
Ministry comes into  office  in  Orissa  for 
it  to     give its  immediate attention to  
the financial problems of the State.    The 
first requirement  in  Orissa  as  far as one 
can s::e is political stability and it is 
likely—I am not an    astrologer—that 
there may be a coalition government in the 
saddle again if the    Congress Party does 
not get sufficient majority to form a  
Cabinet of its own.    And I  think  that  
the time has     come  at least in regard to 
the State of Orissa with its extremely*  
backwardness, if my friend    would    
forgive    me    for using that expression, 
with its lack of communications  and with     
the  large number of Adivasis who form a 
substantial  part  of  the  population,  when 
we should think in terms of an all-party 
Government for that State. The Congress 
must become coalition-minded and they 
should not put obstacles 
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in the way of a Coalition Government   
coming   into   existence      there. 

There was one other aspect of the Budget 
to which I may draw attention. That again 
represents the point of view that has been 
made here—and I would like to stress it 
here—that in regard to the financial 
operations of the State Governments the 
Central Government is not functioning effec-
tively at all. On page 7 of the Budget Speech 
it has been stated: 

"A sum of Rs. 35 lakhs was provided for 
transfer to the sinking fund on account of 
the new market loan of Rs. 4 crores to be 
floated during that year. As the revenue 
budget of the State is not in a position to 
repay its loan obligations from its revenue 
surpluses, it is not necessary to include any 
provision for transfer to the sinking fund in 
respect of new loans." 

It is a clear admission that whoever framed 
the Budget—and this Budget by and large 
was framed by the Ministry which demited 
office-—they did not give attention to the 
ways and means for repaying the loans. This 
is a very sorry state of affairs because that 
part of the country is very rich in mineral 
resources and we are having one of the 
biggest dams in India in operation there. In a 
State like that they themselves are not aware 
of the way in which the loan programme 
ought to be repaid. It only shows that there 
ought to be some rethinking with regard to 
our financial affairs particularly in regard to  
the Central  loans to  the States. 

My hon. friend, Mr. Biswanath Das, made 
a reference to the enforcement of prohibition 
in Orissa. Surprisingly, while the Central 
Government wants prohibition to be 
enforced, we heard a Minister from U.P. 
declaring the other day that prohibition had 
failed in his State, and that the consumption 
of liquor had increased. And in Orissa much 
of the money is being made in the border 
areas, which means   that   the  Government   
is  con- 

niving at smuggling. How does the revanue 
go up in the border areas except in the form 
of smuggling? It only shows that even in 
regard to the fundamental aspects of national 
policy, we _should really have a 
rearrangement of our ideas, and I do not agree 
with my friend, Mr. Biswanath Das, that his 
State in its present precarious state of 
finances can afford to forego the prohibition 
revenue. There is a lot of smuggling going on 
in Orissa. There is a lot of money being made 
from illicit liquor. Auction sales are going on. 
Government revenue from liquor is going up 
there, that is a part of the nature of the 
finances of Orissa. 

Mr. Deputy Chairman, I would like to 
mention that the Budget itself reveals that the 
Government was not sure as to what it should 
do in regard to the State of affairs in Orissa. 
My hon. friend, Mr. Bhupesh Gupta, said thi? 
morning that the Prime Minister had referred 
to the mid-term elections. But if one goes 
through the speech, one feels that the Budget 
was being prepared on a one-year basis 
because the Finance Minister refers to his 
bringing in legislation or bringing in 
Supplementary Demands to meet certain 
commitments. In other words, at one time the 
Government of India was thinking in terms of 
holding the elections along with the general 
elections but somehow, they changed their 
mind and this Budget has become more or 
less out of date at least in his phraseology. 
We are thinking in terms of mid-term elec-
tions. So, I do not agree with Mr. Bhupesh 
Gupta that there has been any deep-seated 
motive about the mid-term elections. The 
Government of India did not know its mind. I 
would like to make one point and that is in 
regard to the manner in which the Budget has 
been presented and in regard to which the 
Session has been convened. It shows really 
that the Law Ministry of the Government of 
India is not functioning effectively. The 
Attorney-General is an officer of the 
Government under the Constitution under 
article 76 and 
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[Shri A. D. Mani.] I should like to ask the 
Minister of Finance if at any stage of the 
development of events in Orissa the opinion 
of the Attorney-General was taken. I beiieve 
that the Attorney-General's opinion is always 
given frankly. Some of his opinions may be 
unpalatable as for example the opinion he is 
supposed to have given in the Nanavati case. 
Because he gives unpalatable opinions, 
Government should not turn for legal advice 
only to the Law Ministry and I should like to 
ask the Finance Minister whether the 
Attorney-General had been consulted and if 
any opinion has been given by him, we have a 
right to know it because it is an opinion given 
under the Constitution. 

DR. B. GOPALA REDDI: Sir, ten 
Members have participated in this debate and 
the debate has been exceedingly helpful to the 
Government and the officers of the State 
Government who are present here have 
greatly benefited by the intimate knowledge 
which was brought to bear on the affairs of 
Orissa. Sir, many of the speeches referred to 
the political situation there, how the coalition 
was formed, how the coalition was broken 
and it was also said that there was a deliberate 
sabotage of the Constitution. I do not know, 
Sir, whether the coalition was working well or 
ill. Some Members have said that it has 
worked very well while some other Members 
have said that it has not worked well and that 
they were trying to sabotage each other right 
from the swearing-in ceremony. 

SHRI JASWANT SINGH (Rajasthan): The 
Home Minister said that it had not worked 
very welJ. 

DR. B. GOPALA REDDI: I have not 
interrupted any Member. Scrupulously I 
avoided interrupting, any Member and I want 
that privilege tc be extended to me alsp. 

SHRI BHUPESH GUPTA: We interrupt to 
bring the best out of you 

DR. B. GOPALA REDDI: I did not 
interrupt you so that you may not interrupt 
me. 

Anyway, it is a very difficult ques 
tion. Each, according to his own 
predilections perhaps, can view things 
and anyway it is not for us to sit in 
judgment on the Legislature or on 
the Ministry that was functioning 
there and we cannot go on criticising 
what they have done or what they 
have omitted to do. Even with regard 
to the bidi leaf, they were all res 
ponsible to the Legislature which 
was functioning there. When they 
adopted certain policies, whether it 
was in respect of bidi leaf or whether 
it was enhancement of the Rulers' 
allowances, I think they were com 
petent to act and I do not know 
whether we from this House or from 
the other House are in a position to 
criticise them for the policies that 
they have followed. They were all 
responsible people; as I said, they 
were responsible to the Legislature 
and it is not for us to sit in 
a      sort of       an       inquisition 
over what they have done or what they have 
failed to do. We want to leave the Orissa 
affairs to the Orissa legislators and to the 
Orissa Ministers. The control of Parliament is 
only very remote. As far as we can help them, 
we shall certainly help them through 
allocations of grants and loans but the day-to-
day administration, the internal 
administration, must be the sole responsibility 
of the State Ministry and the State 
Legislature. Because we are sitting in 
Parliament here, we cannot go on criticising 
them or sitting in judgment over their 
policies. 

Mr. Bhupesh Gupta said that this course, 
this dissolution of the Ministry was avoidable 
and because the Congress wanted to take 
advantage of the situation, they had done this 
and thus indulged in constitutional sabotage. 
Sir, if people have made coalitions, they have 
got the fundamental right to break them also. 
If they can, under certain circumstances. 
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come into a coalition, I do not know how we 
can deny them the right of breaking it under 
another set of circumstances. 

SHM BHUPESH GUPTA: You should 
have broken it after the presentation of the 
Budget. 

MR. DEPUTY CHAIRMAN: Order, order.    
Let him continue. 

'SHRI BHUPESH GUPTA: It is good that 
you broke. 

DR. B. GOPALA REDDI: After all, they 
must be the judges to decide what they should 
do and what they should not do. It is all 
very^gasy from our places to advise them that 
they could have done this or they could have 
done that; that the Finance Minister could 
have proceeded with the Budget or that Dr. 
Mahtab could have reallocated the portfolios 
or they could have carried on with the support 
of the Communists because the Ganatantra 
Parishad was sitting in opposition. These are 
all palliatives which may look very very easy 
for us but the people who are actually 
handling the situation may find it difficult to 
proceed. For instance:— I do not want to be 
quoted again— I want to put a simple 
question. What should Dr. Mahtab do when a 
majority or his own party do not want the 
coalition government to continue? He was the 
head of the Government and when the 
majority ^in his own party—after all, he is 
there as the leader of the Congress Legislature 
Party, and he went into this coalition perhaps 
with the approval of his own followers—now 
think that Dr. Mahtab should cry a halt to the 
coalition government, what is the position of 
the Chief Minister? 

SHRI BHUPESH GUPTA: Can I give you 
the answer? 

DR. B. GOPALA REDDI: I do not want 
your answer. 

SHRI BHUPESH GUPTA: Then why do 
you pose the question? 

DR. B. GOPALA REDDI: You can give 
your answer later on    on    the 
Appropriation Bill. 

So, Sir, I do not think that as the head of a 
political party he had any right to continue 
with the coalition wlien the majority of his 
own followers were holding a different opin-
ion. He is under a sort of direction from the 
party and when the party took that view, was 
he to get separated from his own colleagues? 
Therefore I do not think we can blame the 
members of the Legislature Party ior any sort 
of sabotage and things like that. They have 
the right to go into a coalition and they have 
the right to break the coalition also. They 
thought that each was trying to sabotage the 
other. After all, it is their look-out.   It is not 
for us .   .   . 

SHRI BHUPESH GUPTA: I said, do not 
break just now, and   . 

MR. DEPUTY CHAIRMAN: Order, order. 
DR. B. GOPALA REDDI: They are also 

men of judgment;..they are also responsible 
people. It is not merely our monopoly to be 
giving them advice. They are the people who 
have to act; they are the people on the spot 
and they know what to do. They have their 
discretion. Anyhow, to say that this course 
was avoidable is far from facts. When the 
people there felt that they could separate and 
when the Finance Minister also did not want 
to proceed with the Budget, there was no 
other alternative for Dr. Mahtab except to 
tender his resignation. After all, each one is 
the victim of his own circumstances. Perhaps 
so many circumstances surrounded him and 
he had no other course. Had he continued in 
office in spite of the Finance Minister's un-
willingness to proceed with the Budget    ..    . 

SHRI BHUPESH GUPTA: He could have 
chucked him out 
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DR. B. GOPALA REDDI: And then leant 

on the support of the Communists and carried 
on? 

SHRI BHUPESH GUPTA: He had a 
majority in the House. 

DR. B. GOPALA REDDI: I for myself would 
not have advised Dr. Mahtab to do that. I would 
not have advised him to say, 'Now, that the 
Ganatantra Parishad is sitting in opposition, you 
come along; take ovei the Finance portfolio 
yourself, present the Budget and get it passed 
with the support of the independent Mem- ! bers 
and the Communists.' I do not know whether that 
is the right course. If we had done that, then Mr. 
Bhupesh Gupta himself would have stood 
up.and said, 'He is not in a majority but he is 
sticking to his seat.' Whether he resigned on 
March ! 25th or on February 25th or in April, I it 
matters little. Whether he could continue till the 
general elections or not is the point. If he was to 
resign in April, he c„-uld as well have resigned 
in March. I do not see any difference. Of course, 
Parliament gets possession of the Budget. We 
could have avoided Parliament from the picture. 
But if they were to break, the sooner they broke 
the belter it was for both of them. What is the 
use of carrying on when the two parties are n~t 
willing to continue? 

SHRI AKBAR ALI KHAN: They also 
welcome  it. 

SHRI ABHIMANYU RATH: But there   
should not be a breakdown of 
the  Constituiton. 

DR. B. GOPALA REDDI: The Constitution 
has provided for certain breakdowns. The 
Constitution has brought  Parliament   into   
the  picture. 

Everything is being done constitutionally. 
Their going into the coalition is 
constitutional. Their breaking away from it is 
also constitutional. The Ministry going out is 
also constitutional. Everything is 
constitutional. Why do you say that there is a 
breakdown  of  the Constitution? 

SHRI BHUPESH GUPTA: All I said was 
that it should have been after presenting the 
Budget I am very happy that you have broken 
it. 

DR. B. GOPALA REDDI: I do not see 
there is any difference, whether the Budget 
was presented or not. If they wanted to part, 
the sooner they parted the better for both of 
them. Anyhow, that is a matter in which 
unnecessarily both sides get excited, because 
it is a political issue and I do not want to 
dilate on that matter. 

Pandit Kunzru was asking me how it was 
that we could reduce the deficit. The whole 
thing is explained in the Budget Speech itself. 
We did not want to keep any secret about it. 
There is no magic in it. It was all done 
openly. These are the steps tbat we have taken 
to bring down the deficit from Rs. 1026 
crores to Rs. 4-19 crores. They did not take 
full credit for the income-tax receipts. The 
Orissa State Government, along with other 
State Governments, are getting a larger share 
of income-tax because our collections have 
gone up and, therefore, credit was taken for 
Rs. 94 lakhs Then, there is the omission of the 
ad hoc provision, for the implementation of 
the Orissa Pay Committee's 
recommendations, of Rs. 197 crores. To a 
large extent Mr. Biswa-nath Das's criticism is 
correct. After all you cannot escape this Rs. 
197 crores, whether you include it in this 
Budget or you come later on with 
Supplementary Demands. Anyhow, the 
expenditure is likely to be incur-•ed during 
the course of the year.   As 
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we presented the Budget the proposals of the 
Pay Committee were not finalised and they 
did not have full facts about the quantum of 
money required for the payment of increased 
salaries. So, we thought that till the final pic-
ture was available we need not include it in 
the Budget. There is nothing else. Perhaps, as 
you say, it is likely to be incurred in the 
coursl? of the year. 

SHRI A D. MANI: The point is whether the 
Cabinet had not approved of the 
recommendations made in the Orissa Pay 
Committee's Report before it demited office. 

DR. B. GOPALA REDDI: Yes, it was 
incorporated in their Budget and perhaps also 
in the Finance Minister's Budget Speech. 

SHRI BHUPESH GUPTA: They have been 
finalised. 

DR. B. GOPALA REDDI: They were 
finalised, but we felt on scrutiny that the fuil 
picture was not available to the Government. 
It was a sort of an ad hoc amount. They just 
thought that Rs. l-97 crores was likely to be 
incurred as expenditure. 

SHRI ABHIMANYU RATH: The 
recommendations of the Pay Committee are 
there. How is it not available to the Centre? 

DR. B. GOPALA REDDI: We do not know 
how much time it would take to implement 
the recommendations of the Pay Committee. 
Here we have experience. The Pay 
Commission's Report was received a long 
time ago and it took us a long time to issue 
the orders. Even now in respect of certain 
departments we could not issue the orders, 
because we have had to consult so many 
heads of departments. 

SHRI BHUPESH GUPTA: That process 
has been gone through. 

MR. DEPUTY CHAIRMAN: Order, order.    
Let him finish his speech. 

SHRI BHUPESH GUPTA: Everything was 
completed. 

DR. B. GOPALA REDDI: Whether it was 
gone through or it remains to Be gone through 
is a different matter. Anyhow, these are the 
facts. I have referred to the omission of the ad 
hoc provision for implementing the Pay 
Committee's recommendations of Rs. 1-97 
crores. Then, there is a cut imposed in the 
Plan outlay for the first year of the Third Plan, 
■012:., Rs. 2'1 crores. I am coming to that 
later. Then, there is the omission of the 
provision of a sum of Rs. 35 lakhs for transfer 
to the sinking fund on account of the new 
market loan to be floated in 1961-62. All the 
State Governments are not providing for sink-
ing funds and on the advice of the Central 
Government and in consultation with the 
Auditor-General, some time ago a circular 
was issued to the State Governments saying 
that whenever they raise a market loan they 
need not necessarily provide for a sinking 
fund. When it is not coming from the revenue 
surplus it is not necessary. Many of these 
loans have to be repaid by raising new loans. 
Therefore, you need not provide for it in the 
revenue budget. That was a circular issued 
four or five years ago, but certain State 
Governments were continuing that policy 
because they were anxious to get the loan. 
They were telling the public that as they were 
providing for a sinking fund, they need not 
hesitate to subscribe to their loans. In this case 
we thought that since they were running into a 
huge deficit of Rs. 10 crores, there was no 
point in providing for a sum of Rs. 35 lakhs 
Therefore, that was cut out. Then, there was 
the provision for recovery from the Famine 
Relief Fund of the expenditure to be incurred 
on flood relief operations in 1961-62, viz.. Rs. 
63 lakhs. A sum of Rs. 599 crores was 
reduced and it came down to Rs 4-19 crores. 
That is in answer to Pandit Kunzru's point. 

Shri Biswanath Das very bitterly 
complained against the niggardly support  
which   the  Orissa      Government 
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was getting from the Centre, all tolc 
and that it was a very serious mattei 
He further said that the Finance Com 
mission would do well to go into thi; 
question very thoroughly and if neec 
be recast the entire financial assistant 
structure to  the  advantage  of OrissE 
or States similarly situated.    Perhaps 
this is not the first time in Parliamenl 

or in the State Legislatures that this 
point is raised.   We know that Orissa 
has not become a backward State all 

of a sudden overnight.    It has    been 
so right from 1920 or even earlier than 
1920.    It may be for various reasons. 
That Orissa is a very backward State 

is a phrase which I have been hearing 
for a very long time.    The   Planning 

Commission, the Finance Ministry and 
the State     Governments     in    their 

periodic consultations with the Central 
Government have been urging     that 

Orissa must get a larger share. 
SHRI AKBAR ALI KHAN: There are other 

Seates also which are not well off. 

SHRI ABHIMANYU RATH: Our grievance 
is that we must not be displaced furthermore. 
DR. B. GOPALA REDDI:  Whatever it is, the 

Planning Commission or the Central  
Government  are  in a     very difficult    position      
in      this respect. While     we     do     
sympathise     with such  States  as    Orissa  
unfortunately for us the demands from the 
various other States  and    from the    various 
other backward     districts     are    also there.  
Rajasthan,     Madhya    Pradesh, Assam, 
Northern Bihar, parts of Uttar Pradesh, parts of 
Andhra Pradesh are pressing  their  demands  on  
the Gov-efnment.      We    can    name    district 
after    district,    region    after    region which     
are     certainly       backward. They do not have 
any   big industries there.       Their     agriculture  
is     also primitive.       Therefore,       repeatedly 
we get these schemes and    demands from the 
various States.   So, whatever is done by the 
Finance Commission or by the Central 
Government must,  to a large extent, be on a 
uniform basis.   [ 

Of course, the Finance     Commission does 
give development grants for such of those 
backward States. Apart from that development 
grant, all the rest, whether it is the income-tax 
share or whether it is the Central excise duty or 
any other matter, as contemplated in the 
Constitution, must be shared on a  uniform 
basis.   We cannot    discriminate in favour of 
one State against another,  because  it will be a  
discrimination which will be challenged in a 
court of law.   Anyhow, the Finance 
Commission did go into all these questions.   
Finance Commission No. 1   and Finance 
Commission No. 2 have gone into this 
question. 

SHRI BISWANATH DAS: I have never 
stated about discrimination. What I have 
stated is that you do not give us railways for 
your own reasons and on the Railways a cess 
is levied. Orissa will get a very small amount 
because there are no Railways. That is unfair 
to us, unfair in both ways. 

DR. B. GOPALA REDDI:  All these claims  
and  all  these  criticisms    also emanate from a 
feeiing that the Centre has got unlimited 
resources and they are  only  niggardly in 
spending      on States like Orissa.    The position  
has been  discussed ad nauseam    in    this 
House  when  the  Planning    Commission's 
Reports were being    discussed, when the Plan 
targets were     being discussed.    The  Centre's 
finances  are not unlimited.    They too find it 
very difficult to raise money. 

DR. R. B. GOUR: The question is of 
balanced development, not unlimited 
expenditure. 

SHRI AKBAR ALI KHAN: Also balanced 
development of weaker sections. 

DR. B. GOPALA REDDI: This is a matter 
which could be discussed when the Third 
Plan is discussed here. 

DR. R. B. GOUR: I hope you understand 
the problems of backward areas better. 
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again complained that the principle of 
matching grants has worked havoc as far 
as States like Orissa are concerned. We 
certainly sympathise with that view, and 
some of us also from our own places 
pleaded against these matching grants. 
Ultimately the Finance Comnrssion went 
into the question, and they themselves 
recommended that the policy of 
matching grants should be discontinued. 
As a matter of fact right from 1958 it was 
given up following the recommendations 
made by the second Finance 
Commission, except in regard to schemes 
which had already been initiated on that 
basis. 

The provision for the Third Plan for 
each State has been made after assessing 
the resources of the States and the'r 
needs. Surely the States have also to 
make efforts to raise additional resources 
to meet a part of the add'tional 
commitments. Planning is a jo'nt effort 
on the part of both the Central and the 
State Governments. It is, however, 
recognised that a State's share cannot 
possibly be half 0f the total outlay. The 
Orissa allocation for the Third Plan is Rs. 
160 crores of which Rs. 132 crores will 
be contributed by the Centre, and the 
balance of Rs. 28 crores will be 
contributed by Orissa from its own 
resources. Sir, out of Rs. 168 crores in 
the Third Plan, Rs. 132 crores come from 
the Centre either by way of grants or by 
way of loan assistance, whatever it is, 
and Rs. 28 crores only are to be provided 
by the State from its resources. After all, 
Sir, when we look at the State plans and 
the contributions which the Centre is 
making, it cannot be said that the Centre 
is unsympathetic to the requirements of 
the States. After all the Centre cannot 
function without the States functioning 
properly, and there is no Centre without 
the States. The entire regional 
administration is carried on by the State-, 
and therefore in the interests of the 
Centre itself it is giving all this assistance 
to the States. I do not think that Mr. Das 
can lay the blame on the Central 
Government that it has been unmindful 
of the re- 

quirements of the Orissa State, becaus* 
the matching grant system has been 
given up, and the Finance Commission 
also has been giving various grants from 
time to time. 

SHRI BISWANATH DAS: May I ask 
whether the Government is aware that 
the Finance Commission also dis-
couraged matching grants? 

DR. B. GOPALA REDDI: They did. 
On the recommendation of the Finance 
Commission it was d'scontinued from 
1958. I have said that. The grants paid to 
the Orissa State under article 275 of the 
Constitution following the 
recommendations of the second Finance 
Commission have been of the following 
order: — 

Under Development Grant Rs. 14-32 
crores were given. In addition, their share 
of the Central taxes has amounted to Rs. 
26-17 crores. Sir. Rs. 26-17 crores were 
given as their share in th< Central taxes. 
Grants in lieu of their share of jute export 
duty were about" Rs. 15 lakhs for the first 
three years of the Second Plan. Then 
substantial grants are there on other 
accounts. Grants totalling Rs. l-8 crores 
were given for raising the emoluments of 
low-paid employees—revision of scales 
of pay and things like 'hat. Then again, 
there is the Central assistance for tribal 
and backward areas. Orissa is a State of 
tribal peoplp and backward people, and 
during the First Plan the Government of 
India gave them Rs. 1-72 crores out of a 
total expenditure of Rs. 2-28 crores. Sir, 
Rs. 2-28 crores was the total expenditure 
of which Rs 1 • 72 crores was from the 
Centre and ihe rest from the State. During 
the Second Plan the Government of India 
are expected to give Rs. 5-99 crores out 
of a total expenditure of Rs. 7-89 crores 
for the tribal and backward classes. 

It is not as though we are not alive to 
the situation. But as I said, the demands 
of so many territories are there on us—
Himachal Pradesh, Jammu and Kashmir, 
Assam, Kerala, Rajasthan, Madhya 
Pradesh, all these. After all to a large 
extent we can put 
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category as Orissa. They too clamour for 
larger grants. In spite of all that the Centre and 
the Planning Commission have done 
exceedingly well in the First and Second 
Plans, and we hope that in the Third Plan also 
they will be able to give the same assistance to 
those States. Yet, by and. large the States also 
have to shave the responsibility. They cannot 
throw the entire burden on the Centre and say, 
*We would not make our tax efforts, but 
surely you had better go on giving us grants 
and loans so that we can have engineering 
colleges, medical colleges, roads and 
irrigation facilities'. They have to shoulder the 
responsibility. Ultimately they are responsible 
for those schemes, health schemes or 
educational schemes or irrigation schemes or 
communication schemes They are primarily 
the responsibi'ity of the State Government and 
therefore the State Government must also 
come forward with their quantum of efTort 
and then ask   .   .    . 

SHRI BHUPESH GUPTA: You do not go 
as far as you profess. 

DR. B. GOPALA REDDI: Of course we 
have discontinued the matching grant 
business, and yet the responsibility of the 
States is still there. The Planning Commission 
do scrutinise the tax efforts of the States—
what they can raise out of their own 
resources, what they can retrench, what they 
can spend from their own resources, and so 
on—and in some of these matters like land 
revenue, irrigation, sales tax, etc., the 
Planning Commission still feel that there is 
some little scope for raising resources and that 
the States must be able to bring their quantum 
of money for fulfilment of th? Third Pian. 
Therefore, I would ask my hon. friend. Mr. 
Das' not to feel that the Planning Commission 
or the Central Government are not alive to 
these things. After protracted negotiations 
with all the Departments—at least ten or 
fifteen officers of the State Government must 
have come here; the Chief 

Secretary, the Finance Secretary and the 
Planning Secretary together with tha 
Ministers—after protracted negotiations the 
Planning Commission looking into every detail 
arrived at the figure of R;. 160 crores or 
whatever it is. After all every State wants a , 
bigger Plan. 

SHRI BHUPESH GUPTA: So you say that 
they must have let down Orissa. 

DR. B, GOPALA REDDI: Whether it is 
Madras or Bombay or Bengal or Punjab, 
every State comes with a much larger Plan, 
and after scrutiny, after booking into the 
State's own resources—what the State can 
give after all is limited, and what the Centre 
can bear :s also limited—after going into all 
details the Planning Commission fixes the 
targets. We cannot say that they have done it 
in a light-hearted manner oT' that they have 
been helping only certain forward States and 
are not trying to help the backward States. 
After all we cannot arrest the growth of 
Bombay and Calcutta because Orissa is 
backward or Assam is backward. We cannot 
ask Calcutta to hold on till Orissa comes up to 
that level. That is not possible. It may take a 
longer time for Orissa to come up but in the 
meanwhile we cannot ask Bombay to hold on 
or to stop. 

SHRI BHUPESH GUPTA: They are not 
asking you to do that. 

DR. B. GOPALA REDDI: Sir, it is not in 
the national interest also. We must see that 
our national income goes up. We must 
industrialise and improve our techniques. 
(Interruption) Whatever it is, it is a five-year 
business. Why do you go five years back? 
Come to the Second Plan. In those days the 
matching grant was there, but it was 
discontinued after seeing all these figures. 
Anyway the Finance Commission is going 
into this questidn. I am sur they will look into 
al] these matters and they will also look into 
the capacity of the Centre to bear the burden 
of the States, look into the question of how 
much of the burden it can bear. How much 
resources by way  of  taxation   the  States  
can  also 
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raise ^s a matter which has to be gone into 
very carefully. ' hope the Finance 
Commission are seized of this question and 
that they will give us a report wh:ch will be 
just and fair to the Centre and to the States. 4 
P.M. ^^ States aiso must be helped and the Centre 
also must be able to bear the burden. All these 
things will certainly be gone into by the 
Finance Commission. 

My friend Mr. Biswanath Das, again, was not 
quite happy that the Orissa Government was 
trying to get Rs. 132 crores by way of an- 
increase in excise revenue. He is sorry that Rs. 
T32 crores additional revenue is coming into 
the Orissa treasury because of certain policies. I 
am trying to explain, Sir, how that Rs. 132 
crores is sought to be collectead.Anyway he 
wants a ra.egorical enunciation of policy with 
regard to prohibition, and I do not know why 
the doubt arises. The Congress is wedded to 
prohibition, and as far as their finances permit, 
the States are trying to go ahead with the prohi-
bition policy, and certain States of course are 
lagging behind because of their financial state 
of affairs, and some States, like Madras, 
Andhra, Bombay, Maharashtra and Gujarat 
have gone forward and had total prohib'tion 
enforced a long time ago. | In Madras, for 
instance, we had total J prohibition as early as 
October, 1948, and the whole of Madras State 
went dry.    Like that.    .    .    . 

SHRI JASWANT SINGH: On paper. 

DR. B. GOPALA REDDI: Paper, Asman, 
or whatever it is. 

DR. R. B. GOUR: There is bootlegging 
also. 

SHRI BHUPESH GUPTA: You are going 
in for bootlegging also. 

DR.. B. GOPALA REDDI: Now, Sir, as I 
was saying, this Rs. 1-32 crores requires a 
little explanation, and this Rs. 1.32 crores is 
the increase in excise revenue.      Mainly  the  
increase is on 

account of the opening of new liquor shops on 
the border and the tightening of measures to 
prevent illicit distillation. The alternative was 
to allow or to connive at illicit distillation, 
nstead of that the Government is trying to 
open shops in the border areas while 
tightening up the measures for preventing 
illicit distillation, and raising the gallonage 
fee which, in Or:ssa, is very much less than in 
the neighbouring States of Bihar and West 
Bengal, and auctioning of the foreign liquor 
shops in place of the licensing ar-angement as 
at present. I suppose, Sir, Mr. Biswanath Das 
will not object to any of these things, more 
especially when they are trying to raise the 
gallonage fee and auction all the foreign 
liquor shops in place of the licensing 
arrangement at present a part of the increase is 
also due to the decision to continue the sale of 
medicinal opium to addicts at control prices 
and under proper medical advice. The State 
Government have explained that these 
measures do not result in deviating from the 
main aim of prohibition. 

SHRI BHUPESH GUPTA: Tell us what it 
is; we have not got the picture clear. How in 
the matter of taking opium we stand, we 
would like to know. 

DR. B. GOPALA REDDI Yes, Sir. After 
all, under proper medical advice the old 
addicts will be given that— after very careful 
consideration and all that—at control prices, 
instead of auct'oning the opium shops as they 
used to do previously. They will be given at 
control prices under proper medical  advice. 

DR. R. B. GOUR: The new addicts will  go 
to  the border shops. 

DR. B. GOPALA REDDI: There are quite a 
large number in West Bengal. It is the same 
thing in Orissa also where, unfortunately, 
there are quite a large number of addicts, and 
something has to be done, and more espe-
cially, when proper medical advice was 
available, they should be given some little 
reduced quantity. That is the point.   Under 
those circumstances, 
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[Dr. B Gopala Reddi.] Sir, Rs. 1'32 crores 

is legitimately due to the Government. 
Otherwise, the alternative—as I said—was 
wholesale illicit distillation. Instead of that 
Government is trying to open some shops in 
the border areas. ~i does not deviate from the 
prohibition policy of the Government. Where 
there is prohibition— in these Ave districts or 
whatever it is—the prohibition will continue, 
and we want non-official assistance and 
support for all the preventive measures that 
the Government want to take. 

SHRI BHUPESH GUPTA: Wine shops 
also? 

DR. B. GOPALA REDDI: Yes. they will be 
auctioned. Prev'ous'y they were giving 
licences, and now, if they will auction them, 
they will get a little more money.   Have you 
any objection? 

SHRI JASWANT SINGH: Auctioning will 
bring them more money than licensing. 

DR. R. B. GOUR: Throw some light on 
these border shops. 

MR. DEPUTY CHAIRMAN: Order, order. 

DR. B. GOPALA REDDI: Koraput and 
Be'rhampore are already prohibition districts. 
So there is no question of border districts 
there. But where there was a prohibition 
district on the border they had their own belt 
covering a distance of 4 or 5 miles where of 
course they did not permit these shops 
previously. But those were the places where 
of course there was some illicit distillation, 
and in order to prevent such illicit d'stillation 
Government thought that thoy could open 
some shops   .    . 

SHRI BHUPESH GUPTA: Therefore 
Government is developing a liquor policy in 
the public sector. 

DR. B. GOPALA REDDI: They are all 
non-prohibition districts. They have nothing 
to do with the prohibition districts, 

SHRI BHUPESH GUPTA: Wine in the 
public sector, and along with that public 
sector   .   .   . 

DR. B. GOPALA REDDI: Prohibition 
districts will cont'nue with prohibition, and in 
non-prohibition districts where they had a belt 
outside which they did not have this thing, 
where there was some little illicit distillation, 
to prevent this illicit distillation if they were 
trying, I do not know why the hon. Member   .    
.    . 

SHRI BHUPESH GUPTA: You become the 
distiller; to prevent illicit d:stillation 
Government is becoming the distiller. That is 
what we understand. 

DR. B. GOPALA REDDI: Now with regard 
to another point the criticism that was raised 
by Mr. Biswanath Das was about this cut 
imposed on the Plan outlay for the first year 
of the Th'rd Plan. I want this point to be made 
clear to the House. There is a lot of criticism 
from all sections that in the Budget that we 
have presented there is a cut of Rs. 2-1 crores 
in the first year's outlay on the Third Plan. He 
said that some social services were cut, some 
roads were cut, and things like that. After all, 
if requires a little explanation. Some time ago 
we issued a circular to all the State Govern-
ments that though the Third Five Year Plan 
financial targets were there—it was Rs. 160 
crores for Orissa—'Do not take one-fifth.' 
After all, in any particular year they could 
take legitimately one-fifth of the Rs. 160 
crores. But we said that you may not be able 
to spend one-fifth of the Third Plan outlay in 
the first year, and it may not be possible for us 
also to give you the entire assistance. 
Therefore you better try to fix it up round 
about 14 to 15 per cent, of the total outlay on 
the Third Plan. Instead of 20 per cent, bring it 
down to 14 to 15 per cent. Eut contrary to our 
circular the Orissa Government took, I think, 
about 17 to 18 per cent.of the Rs. 160 crores, 
and they provided Rs. 27 crores. And when 
we were trying to scrutinise it— because there 
was a big deficit of Rs. 10 crores—when we 
looked into the 



323 Budget   (Orissa) [ 29 MAR. 1961 ] 1961-62 3 24 
matter, we brought it on par with other State 

Governments, and the result was that instead 
of Rs. 27'2 crores, which was originally 
provided. it was brought down to Rs. 25'1 
crores, which means that the deficit was less 
by Rs. 2-1 crores. It does not mean that we are 
trying to cut down thetotal Rs. 160 crores. 
Only in the first year, instead of providing Rs. 
27'2 crores we provided Rs. 25-1 crores. That 
is the only thing we have said, and that means, 
of course, that in certain social services and 
roads and things like that there is a slight cut, a 
corresponding cut. I may say for the infor-
mation of this hon. House that in 1960-61—
that means in the current year— they have 
provided only Rs. 21'5 crores, and next year it 
is going to be Rs. 25-1 crores. Therefore there 
is an addition of near about Rs. 4 crores. In the 
current year it is only Rs. 21 ■ 5 crores and in 
the next year it will be Rs. 25' 1 crores instead 
of Rs. 27-2 crores. This is the only thing we 
have done, and there again our intention is not 
to cut the Rs. 160 crores. In the first year of the 
Third Plan we are confining the allocation to 
Rs. 25'1 crores. 

SHRI M. GOVINDA REDDY: The total 
allocation remains the same. 

Du. B. GOPALA REDDI: In the 
subsequent years they will get it. When their 
machinery is geared up to meet the 
expenditure, certainly more and more 
allocations would be made and therefore, Sir, 
here again we are not to be blamed. Hon. 
Members have thought that we have neglected 
Orissa, and things like that, have thought that 
in the matter of education, in the matter of 
health and in the matter of social services and 
all that the Central Government has cut down 
the provisions. But that is a criticism which is 
not warranted. 

And again in relation to the Hirakud project 
Mr. Biswanath Das raised this point, 'Why are 
you charging us interest for the amount spent 
on the Hirakud project, and things like that?' 
Even in the other House this point was raised.    
According to the    agreement 
16 R.S—4. 

for the construction of }he project, the Centre 
undertook to execute the project an(* also to 
finance it, treating th* expenditure as a loan 
to Orissa. Th« hon. Members are aware of 
that: 

"It was also agreed that after the 
completion of the project its working 
results should be studied for five years to 
decide whether any part of the capital cost 
should be written down. The project is due 
to be completed fully by March, 1963. It is, 
therefore, premature to study its working 
results. Meanwhile interest for the loan is 
to be paid according to the agreement with 
the Centre." 

and all that. Therefore, there is nothing 
unusual. The project is an Oriya project which 
is being executed by the Centre as a sort of 
loan to the State Government, and meanwhile, 
somebody has to pay the interest. It is such a 
huge project. According to the original 
agreement also, the whole thing will be gone 
into, the economics of it and so on, whether it 
is paying or not, and if it is not able to pay, 
then the question of writing down certain 
portions of it will come at a later stage, not 
now- In the meanwhile, the interest has to be 
paid. 

DR. R. B. GOUR: Why do you not stay the 
interest that you are charging until this review 
is done? 

SHRI BISWANATH DAS: May I bring one 
item to the notice of the hon. Finance 
Minister which goes just in the opposite 
direction of what he has just said? Sir, it is 
this. It is item No. 85 with regard to the 
reduction of Rs. 2 lakhs regarding poultry 
farms. The statement in the Explanatory 
Memorandum states that because Orissa's 
share is not forthcoming, therefore, the grant 
is rejected- 

DR. B. GOPALA REDDI-. There are some 
items relating to the Ministry of Food and 
Agriculture   .   .   . 

SHRI BISWANATH DAS: I have not gone 
into all these items. There are many such 
items. 
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DR. B. GOPALA REDDI: I am merely 

stating it. I do not know what exactly that 
thing is, but there are certain schemes 
sponsored by the Ministry of Food and 
Agriculture. Even now their share must come 
from the State Government and they will also 
put in some extra money. Therefore, it is not 
as though everything will come from the 
Ministry of Food and Agriculture but, as I 
said in the beginning, their responsibility is 
there. Therefore, Sir, whole question will be 
gone into a little later when the project is 
completed and their economics will be studied 
and things like that. 

Then, Sir, Mr. Patnaik, I think, «aid that the 
Berhampur Medical College was given up. It 
was also said that the estimate on Ravindra 
Mandap had gone up from Rs. 4 lakhs to Rs. 
8 lakhs    .    .    . 

SHRI BHUPESH GUPTA: From Rs. 5 
lakhs it has gone up to Rs. 10 lakhs. 

DR. B. GOPALA REDDI: Is it very unusual 
for any State Government to have one 
estimate and then after some time to revise 
that estimate in view of certain additions and 
things like that? Architectural sense might 
also increase and certain costs might go up. 

SHRI BHUPESH GUPTA:     Is    the 
contractor the same person who built the 
house of the Chief Minister? 

DR. B.   GOPALA REDDI:   It is not 
unusual for these government buildings, 
constructed by the C.P.W.D, to have revised 
estimates. 

SHRI BHUPESH GUPTA: Who is the 
contractor? 

DR. B. GOPALA REDDI:   It is the 
experience of every State Government that 
they get these revised estimates from time to 
time. Now, the estimate for this Ravindra 
Mandap has gone up to Rs. 10 lakhs. I am 
very  happy  that     Bhubaneswar     is 

going to have a beautiful hall where they can 
have their dances, dramas and all that. It will 
be a permanent institution named after poet 
Rabindranath Tagore. 

SHRI BHUPESH GUPTA: We would all 
like it, but you spent too much money and the 
contractor was the same who built the house 
of the Chief Minister. 

DR. B. GOPALA REDDI: The Engineers, 
the Finance Secretary, the departmental 
people, they are all here. They will certainly 
take note of it. Anyway, not knowing the 
details, I do not think the contractor is going 
to pocket this additional Rs. 5 lakhs nor is he 
going to give it to the election fund. 

SHRI BHUPESH GUPTA: That he will do. 

SHRI DAHYABHAI V. PATEL: How are 
you going to find out that he has given it? 

DR. B. GOPALA REDDI: Now, we wanted 
to have a Ravindra Bharati in Hyderabad. 
Originally the estimate was for Rs. 12 lakhs 
but they spent Rs. 16 lakhs. Dr. Raj Bahadur 
Gour must be able to tell us how the revised 
estimate has gone up. It is so everywhere. 
Unfortunately, we cannot estimate properly in 
the beginning   .   .   . 

SHRI BHUPESH GUPTA: In four months it 
went up. 

DR. B. GOPALA REDDI: Cost of steel has 
gone up. Cement has gone up, everything has 
gone up. Certain additional rooms were 
added. Also some ground rooms were added 
to this. All these things have come in revised 
estimate. 

SHRI BHUPESH GUPTA: Nothing before 
the building came up. 

DR. B. GOPALA REDDI: With regard to 
the medical college, it is not as  though  they    
have    given it up. 
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Under the instructions of the Planning 
Commission they are going to take it up 
in the fourth year of the Third Plan 
because the new medical college that 
they have taken up will be completed by 
the second year of the Third Plan and the 
Berhampur Medical College will be 
taken up after that. I am happy that 
Berhampur is going to get the third 
Medical College of the State. 

SHRI BHUPESH GUPTA: Come to 
Raj Bhawan. 

SHRI DIBAKAR PATNAIK: The hon. 
Minister knows that Orissa produced 300 
more doctors to serve the nation and 300 
doctors more are needed from outside the 
State. 

DR. B. GOPALA REDDI: Also they 
are taking steps to incerase the ad-
missions into the Medical Colleges and 
the Engineering Colleges. Al] these steps 
are being taken by the State Government, 
and I am happy that Berhampur, which 
belongs to Mr. Biswanath Das and Mr. 
Patnaik, and which was a part of the 
Madras State till 1936, will have a third 
Medical College, not in the first year of 
the Third Plan but in the fourth year of 
the Third Plan. 

Then, Sir, Mr. Mani said that it was 
high time that people got a little 
coalition-minded and we must be pre-
pared for coalitions. He said that it might 
be that after the General Election we may 
have to enter into coalition with one party 
or the other; it may be with Ganatantra 
Parishad or somebody else and all that, 
he added. Sir, that is an indication of a 
defeatist mentality. I do not want our 
Congressmen to develop that mentality, 
that coalition-mindedness. They will be 
able to go to the polls with confidence 
and they will get an absolute majority 
and will be able to form a single-party 
Government. A Coalition Government 
may have its own advantages. It may 
look very attractive because you will try 
to carry everybody with you, but it 
suffers from its own weaknesses. It is 
certainly  a  compromise and    you 

cannot pursue your own policy and at 
every point you will have to be placating 
your colleagues also. Therefore, it is not 
a very ideal arrangement. Only under 
very difficult circumstances it may be 
possible or in an emergency like the 
world war and things like that it may be 
done. England might have gone in for a 
Coalition Government during the World 
War but that is not an ideal State, and I 
do not think the Conservatives or the 
Labour Party people would like to have it 
in normal times, (interruptions). Let the 
Ganatantra Parishad also go with that 
confidence. Let them get a majority and 
form the Government. Likewise I want 
my Congress friends to go to the polls 
with that confidence. (Interruptions) Let 
us not hope for a Coalition Government. 
Let us have a uni-party Government and 
they will be able to carry out the 
development programmes   .... 

SHEI BHUPESH GUPTA; Why do you 
not break up the Kerala Government? 

DR. B. GOPALA REDDI: ... to a large 
extent. Therefore, Mr. A. D. Mani's 
advice that we must develop coalition-
mindedness is not correct. I want my 
friends to shed that complex, a sort of 
inferior, defeatist mentality. 

SHRI BHUPESH GUPTA: Sir, I want 
them to break up the Kerala Coalition. 

SHRI JOSEPH MATHEN: In Kerala 
they have liquidated the Communists. 

MR. DEPUTY CHAIRMAN: It is 
choosing between the two evils. 

SHRI BHUPESH GUPTA: Let him say 
that.    You need not say that. 

DR. B. GOPALA REDDI: Sir, I asked 
for 30 minutes and I have already spoken 
for 50 minutes. I do not want to detain 
the House any more. I am once again 
thankful to the hon. Members   .   .   . 
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SHRI BHUPESH GUPTA: Raj Bhawan. 

SHRI DIBAKAR PATNAIK:     They 
will    not    fight the    Opposition they will 
fight among themselves, 

DR. B. GOPALA REDDI: Well, people 
living in Delhi, who have the magnificent 
Rashtrapati Bhawan, cannot deny Rs- 36 lakhs 
for the Raj Bhawan to a place like Orissa. 

SHRI BHUPESH GUPTA: Does the 
President sanction that money? 

DR. B. GOPALA REDDI: As long as you 
have got a Governor in the Constitution, there 
must be a Raj Bhawan. After all, international 
guests come and stay at Puri. Cuttack, 
Bhubaneswar. Bhubaneswar is a new 
developing city. 

DR. B. GOPALA REDDI: Raj Bhawan is a 
movable thing. 

DR. B. GOPALA REDDI: Raj Bhawan is 
meant Ior the next fifty, sixty or seventy 
years. He must look seventy years hence 
when Orissa will be a prosperous state and, 
therefore, certainly it requires a beautiful Raj 
Bhawan and we should not be niggardly in 
these matters. After all, the Governor also 
must have certain  amenities. 

SHRI BHUPESH GUPTA; Rs. 36 lakhs for 
amenities. 

DR. B. GOPALA REDDI; These days you 
would not get a beautiful and big building for 
less than that. Sir, you can imagine it. He has 
a very nice Raj Bhawan in Calcutta but he 
does not want anybody else to have a 
beautiful Raj Bhawan in other States, Sir   .   .   
. 

MR. DEPUTY CHAIRMAN: He has seen 
the building there. 

DR. B. GOPALA REDDI: There is a Raj 
Bhawan in Calcutta. They do not want 
anybody to go to Calcutta . . . 

SHRI MAHESWAR NAIK; He happened 
to look at   the Kremlin. 

DR.    B.    GOPALA    REDDI:    I am 
happy that so many aspects of the Orissa 
administration have been considered here and 
hon Members have pleaded for a sympathetic 
treatment to the requirements of Orissa and I 
can tell you that certainly it will be one of the 
responsibilities of the Central Government to 
assist not merely Orissa but all the backward 
areas and the developing areas to the extent 
possible. After all, let us not forget the fact 
that* the Central resources also are not 
unlimited. 

SHRI BHUPESH GUPTA: He mentioned 
that the President could not deny when there 
is the Rashtrapati Bhawan here. It is a 
reflection on the President.   Let it be 
expunged. 

MR. DEPUTY CHAIRMAN: The Budget 
discussion is over. 

THE MINIMUM WAGES    (AMEND-
MENT)  BILL, 1961—contd. 

DR. R. B. GOUR (Andhra Pradesh): Mr. 
Deputy Chairman, yesteTday, when I was 
speaking on the Minimum Wages 
(Amendment) Bill, I had just begun to say 
something about the agricutural workers. This 
Act became an Act in 1948. It is about 13 
years now and after these years, let us glance 
at the progress made in the fixation of the 
minimum wages for the agricultural labour. 
This Bill gives a further handle to the State 
Governments to further neglect the question 
of the fixation of the minimum wages in areas 
of their own State if they so desired.   This is 
what the Bill says: 

"Provided that the appropriate 
Government may, in respect of employees 
employed in an employment specified in 
Part H of the Schedule instead of fixing 
minimum rates of wages under this clause 
for the whole State, fix such rates for a part 
of the State or for any specified class or 
classes of such 

 


